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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Sixteenth Report (Tenth Lok Sabha) 
Oil the Ministry of Finance (Deptt. of Economic Affairs-Banking 
Division}-Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in State Bank of India and credit facilities provided by 
the Bank to Scheduled Castes and Scheduled Tribes. 

2. The Committee took the evidence of the representatives of the 
Ministry of Finance (Department of Economic Affairs-Banking Division) 
and State Bank of India on 27.7.92, 28.7.92 and 24.9.92. The Committee 
wish to express their thanks to the officers of the Ministry of Finance 
(Department of Economic Affairs-Banking Division) and State Bank of 
India for placing before the Committee material and information the 
Committeo wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 
6 January, 1993. 

4. A summary of conclusions/recommendations contained in the Report 
is appended (Appendix). 

NEW DELHI; 

February, 1993 

Magha, 1914 (Saka) 

(v) 

K. PRADHANI. 
Chairman, 

Comminee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 

REPRESENT A nON ON THE BOARD OF DIRECTORS 

<a> Management and Organisational Set Up 

State Bank of India has a four tier Organisational set up viz. Board of 
Directors, Chairman, Managing Directors and Deputy Managing Directors 
in a hierarchical relationship with each other. The Deputy Managing 
Directors are supported by Chief General Managers and General Mana-
gers having management control, who in turn, are supported by the 
Deputy General Managers and Assistant General Managers for operational 
control. 

1.2 State Bank of India is 97.6% owned by the Reserve Bank of India 
with the remaining equity held by the public and is India's largest Bank. 
State Bank of India is essentially a branch based organisation with over 
8500 retail outlets spread throughout the country and 45 offices located 
abroad. The structure of the bank has, therefore, been adopted to manage 
the size and growth of a large network, large personnel and a diverse 
business in a competitive environment. 

1.3 The Bank has 13 local Head Offices and 53 Zonal Offices. There are 
210 Regional Offices of which 13 are functioning from a place other than 
Zonal Offices. The State Bank of India has got 8582 Branches and 45 
Foreign Offices. 

1.4 The area of each local Head Office generally coincides with the 
geographical area of a state. In some cases, Local Head Office cover more 
than one state. 

1.5 The branches in a Circle are grouped in modules under the control 
of a Zonal Office. Each module consists of 150-200 branches and there are 
usually three to five modules in each Circle under the control of each 
Local Head Office. 

(b) Board or DIrectors 

1.6 It has been stated: 

Present composition of the Board of Directors of State Bank of India 
shows that two persons belonging to SC/ST have been appointed on the 
Board of Directors. The Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes in their Sixth Report on Punjab National Bank (10th 
Lok Sabha) recommended for making provision of atleast one SC/ST 
Director on the Board of all nationalised banks, if necessary, by amending 
Nationalised Bank Scheme, 1969. 
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1.7 The Committee wanted to know it as to whether any statutory 
provision has been made in the State Bank of India Act. providing for 
reservation of SC/ST on the Board of State Bank of India and if not. what 
were the difficulties in making such provision. 

1.8 The Committee were informed by SBI that such a statutory provision 
in the case of SBI was not considered necessary as it was administratively 
possible to appoint atleast one member on the Board of the State Bank of 
India belonging to the Scheduled Castes and Scheduled Tribes. In fact. at 
present, there were two members who belong to SC or ST community. 

1.9 The Committee have been informed that it is administratively 
possible to appoint atleast one member on the Board of the State Bank of 
India and also that there are two members belonging to Scheduled Castes 
and Scheduled Tribes on the Board of State Bank of India. 

1.10 The Committee appreciate that the State Bank 01 India is havlnl two 
Members belonging to Scheduled Castes and Scheduled Tribes on its Board. 
The Committee expect that the State Bank 01 india authorities will follow 
the same practice in future appointments aIIo in view of the fad that it is 
administratively possible for them to do 10. 



CHAPTER II 

RESERVATIONS IN SERVICES 

(a) Reservations 

The percentage of reservations provided to Scheduled Castes/Scheduled 
Tribes in Direct recruitment in officers' grade is 15% and ,1/2% respec-
tively. 

The reservation at clerical and subordinate level is provided as pre-
scribed by the Government of India which varies from State to State 
depending on the population of Scheduled Castes/Scheduled Tribes. 

The reservation in promotion for SCs/STs from clerk to officer grade is 
also 15% and 71/ 2% respectively. 

(b) Recruitment 

2.2 The following table gives the picture regarding recruitment made 
during the last 31/ 2 years in SBI which was furnished to the Committee in a 
Post-evidence Reply: 

Year Category of Totul No, of vacancies No, of vlanacs No. Ap- No, -. posts No, of reserved for SC6 reserved for sn sea pointed of del 
occurred Vacan- ST. carried for· 

cies B/F Re- TOIaI B/F Re· Total sea ned 
occurred from llerved from ICrved ST, 

previ· during previ· duri", 
QUs the: <>UI the 

year year year year 

1989 Officers 78 25 16 42 14 2 16 34 3 8 13 
Cleriall 3733 789 m IIM6 6.59 277 936 1019 8B7 303 2JO 
Subordinate 2258 70 311 381 243 99 242 487 360 49 95 

1990 Office ... 372 8 ~ 67 13 29 42 ~5 32 12 10 
Ocrieal 1236 303 178 4111 2JO 157 387 197 136 302 261 
Subordinate 2020 49 268 317 95 116 211 442 74 47 150 

1991 Officers 352 12 SO 62 10 25 3~ ~ 33 3 2 
Clerial 1857 302 183 48S 261 146 407 236 181 301 m 
Subordinate 1123 47 177 224 ISO 66 2117 2.~2 42 23 174 

1m Officers 0 3 0 3 2 0 2 0 0 3 2 
Clerical 1063 301 I~S 4~ 257 125 382 232 154 235 228 
Subordinate 1156 23 126 149 174 69 243 ISO \34 21 127 

~: l~1be vacancie, reserved for SCI/ST, cIurina 1989 (Col. No, .s" 9 respec:IiqIy) 
were actuaUy 12 8< ft i.e, 150/. and 7'/2% of 78, AI _I availability ot STs _ lea. Ihc duee year old 
backlog of 4 ST vacancies _ excbanJed with sea. Hence vllC8llCift reMIVed for SC cIurina Ihc year bawe 
been shown to have iacreued by 4 i.e, 12+4=16 Bad thole for STI bave bcea shown lID bave ~ by 
4 i.e. 6-4 ... 2. 

3 
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(c) Std Streaph IUld Shortfalls 

2.3 Table below gives the staff strength as on 30.6.1992:-

Cateaory Total SC ST PerceIItqe Shortfall 

SC ST SC ST 
Officer 59468 5110 1461 8.6 2.5 3 2 
aerical 115583 15758 6703 13.6 5.8 235 228 
Sub-Staff 42723 SOl1 2211 18.8 5.2 21 127 
(other than . 
sweepers) 
Sweepers 6925 4649 553 67.1 4.4 

Total: 224699 33528 10708 14.9 4.8 

2.4 Comments regarding shortfall (i.e. backlog) are given below: 

0fIIcer Cildre 

Backlog of 3 SC and 2 ST vacancies pertaining to JMGS-J in Officer' 
cadre will be cleared by recruitment of probationary officers for which 
indent has already been placed on the Central Recruitment Board. 

ClerIcal Cildre 

During 1992, the bank conducted a special drive for recruitment of SCsI 
STs. For this purpose, SC/ST candidates were taken from the waiting lists 
maintained by BSRBs from the previous recruitment. In this manner, 116 
SC and 118 ST candidates were appointed in the clerical cadre. In addition 
to this, during the period 1.1.1992 to 30.6.1992, 116 SC candidates and 26 
ST candidates were appointed under the normal recruitment process or 
the bank. Thus the total picture of backlog in the clerical cadre as on 
30.6.1992 would appear as under:-

BIIddoI as OD Add current re- Total reservation 
31.12.91 servation made 

from 1.1.92 to 
10.6.92 (incl. the 
recruitment made 
ill special drive) 

sc 
301 

ST 
257 

sc 
ISS 

ST 
125 

SC 
456 

ST 
382 

Total recruitment BacklOJ as on 
made during 30.6.92 
1.1.92 to 30.6.92 
including that 
made under the 
special drive 

SC 
232 

ST 
154 

SC ST 
23S· 228 

·(Although cooaiderinll the total recruitment of 232 SCs between 1.1.92 to "30.6.92, the 
backlog should have been 224 instead of 235 but the 11 SCI recruited in Bengal (6) and 
Chandlgarh (S) Circles could not be set off against the reserved vacancies of other circles 
consisting of other States. Hence, backlog carried forward is more). 
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It will thus be seen that the backlog as on 31.12.91 was substantially 
reduced owing to the recruitment of SC/ST made during the first half of 
1992. 

Steps Taken to dear the BacIdoa 

2.5 The following steps have been taken to clear the backlog:-

(i) Special recruitment drives were conducted during 1989. 1990, 1992. 

(ii) Pre-recruitment training programmes are being conducted. 

(iii) After 31.12.91 the indents placed on BSRBs take into considera-
tion the full backlog subject to reserved vacancies being limited to 
50%. While no time limit can be fixed for clearance of backlog as 
it will depend upon the question of fresh recruitment. the above 
steps are yielding the desired results. 

2.6 The Committee drew the attention of tile SBI to the shortfall of 174 
STs in sub-staff (other than sweepers) and desired to know the reasons 
for this shortfall and when was it proposed to make up this shortfall, it was 
replit.d:-

"A special drive for recruitment of SC/ST candidates in the subor-
dinates cadre was also carried out in 1992 in which 22 SC and 115 
ST candidates were appointed In addition to the above, during the 
period 1.1.92 to 30.6.92. 158 SC candidates and 19 ST candidates 
were appointed in the normal recruitment process of the bank. Thus 
the total picture of backlog in the subordinate cadre as on 30.6.92 
would appear as under:-

Backlog as on Add currenl re- Total reservation Total recruitment Backlog 15 on 
31.12.92 servation made on _____ _ 

SC 
23 

ST 
174 

recruitment dur-
ing 1.1.92 10 
30.6.92 (including 
the recruitment 
made in spec:ial 
drive) 

SC 
126 

ST 
69 

sc 
14· 

ST 
24· 

made during 30.6.92 
1.1.92 to 30.6.92 ____ _ 
(including that 
made in lhe spe-
cial drive.) 

sc 
IIll 

ST 
134 

sc 
21· 

ST 
127· 

·Considering the total recruitment made during the period from 1.1.92 to 30.6.92 I.t'. 180 
SCS and 134 STs. the final backlog 15 on 30.6.92 should have heen SC Nil and ST 109. The 
existing backlog is however due to the fact that 52 SCs and 18 STi recruitment excelS in 
IIOme CjrslF¥ 9'002' 'Y K' oK win' 'tn rr . f ; ? . 
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2.7 During the course of evidence, the Committee desired to know t~e 
reasons for the existence of shortfalls. 

They were informed:-

"Your question about shortfall is, why it is going up. The reason for 
this, is, recruitment to the clerical cadre which is a feeder category is 
done at the zonal level and as the adequate ST candidates are not 
available in the feeder category, the backlog is going up." 

2.8 The Committee have been informed as regards the Special Recruit-
ment Drive that such recruitment of SC/ST cannot exceed 50% of the 
total number of vacancies to be filled up. 

2.9 During the course of evidence, the Committee further desired to 
know the steps taken to fill up the ST posts during the Special Recruitment 
Drive both for feeder cadres and officers cadres and also whether a Special 
Recruitment Drive exclusively for STs had been made during 1990 and 
1991. The witness replied in affirmative and expressed the view that one 
thing required was to give STs Intensive Training. 

2.10 As regards the backlog and the Special Recruitment Drive during 
1989, the witness informed the Committee:-

"In 1989, since we were to clear the backlog of the reserved 
vacancies, we had a special recruitment drive. The Govt. instructions 
were that irrespective of the vacancies, we could recruit the people to 
clear the backlog. In the normal recruitment also we have to have 
reservation ... 

2.11 The witness further elaborated: 

"There was special dispensation and the instructions issued by the 
Government are that in case, if it is necessary extra recruitment can 
be done subject to adjustment being made in the subsequent years. I 
am talking of 1989 instructions." 

2.12 During the evidence in reply to a query by the Committee as to 
how long it was going to take the SBI to clear the backlogs and also as to 
whether it was not possible to fill the backlog vacancies in one year 
by holding a Special Recruitment Drive by the S.B.!. The representative of 
SBI explained before the Committee: 

"In 1989, we almost brought it to the nil point. But subsequently 
we got a clarification from the Government that we have to make 
reservation for recruitment made in Special Drive. We will make all 
endeavours to see that this backlog is cleared as early as possible." 
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2.13 The representative of the SBI committed: 

"We will devise various ways to reduce it." 

2.14 During the evidence the witness gave the following commitment: 

"Sir, the total backlog of SCs and STs will be made up subse-
quently during this year. I am talking of all the zones. We will give 
priority to this point." 

2.15 It was again stressed by the witness: 

"They should try to make up the entire backlog so that we can start 
on a fresh slate." 

2.16 During the course of evidence the Committee desired to know as to 
whether the Bank was applying the normal rule that 'reservations of 
vacancies in any recruitment could not exceed 50% of the total vacancies' 
to the Special Recruitment Drive also or making cent-percent recruitment 
in the Special Recruitment Drive, the witness informed: 

"50% rule will still apply." 

2.17 On being pointed out by the Committee that this rule should not 
apply/had been applied to the Special Recruitment Drive, the witness 
elaborated: 

"As J submitted earlier, in 1989, the banks were asked to carry out a 
special recruitment drive and at that time we had suspended the rule 
of 50% and also the number of vacancies. We went even beyond the 
vacancies and we said all these cases will be adjusted against the 
future vacancies which arise. Subsequently, the Department of 
Personnel told us that 50% applies to these recruitments also. That is 
how backlog developed." 

2.18 The position has been further clarified by the Ministry of Finance in 
a post-evidence reply dated 23.11.92 stating that "the ceiling of 50% is 
applicable for clearing the backlog vacancies accrued prior to 1.4.89 ;.~., 
the date on which the ban on dereservation was imposed." 

2.19 It has further been stated that 'the ceiling of 50% will, however, 
not be applicable if the backlog vacancies have accrued after 1.4.1989, viz., 
the distinct group of backlog.' 

2.20 The Committee note with deep coac:ern the eUtiag bIIckIoa 01 135 
Scheduled Castes and 238 Scheduled Tribes In the dericaI cadres whIdl II 
abo a feeder cadre for promotion to tile ofIk:ers C8dre .. oa 30.6.1992 In 
SBI despite the three special recru.ltmeDt drives concluded by tile BaH 
during 1989, 1990 " 1991. The Backlog also exists In tile 0ftIcmI C8dre .. 
weII as subordinate cadre. As reprds tile BackIop In raped 01 ST In the 
feeder cadre the Committee coacur with the views 01 Baak apr_ed durlna 
evidence that 'One tblna required Will to live ST. InteDldve TI'IIinIna.' 
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l.lO The Committee have been further informed that during the Special 
Recruitment Drive in 1989, the SBI brought the backlogs almost to the nil 
point because the Government instructions at that time were that irrespec-
tive of the vaamdes, the Bank c:ouId recruit the people to dear the backlog 
in SC/ST categories of posts and the Bank went beyond the 50% rule. 
These vaamdes were to be adJusted against the vacancies arising in the 
future. 

l.ll The Committee recommend to SBI that the backlogs existing in all 
the categories of posts should be Uquidated within one year on top priority 
basis as has been assured by the representative of the Ministry of Finance 
during the course of evidence and for the purpose, various ways and means 
should be devised by the SBI so that the Bank can start with reservations on 
a fresh slate. The Committee whDe very seriously viewing the backlog of 
Scheduled Tribes in the clerical cadre recommend that the State Bank of 
India should make proper and comprehensive arrangements for the 
intensive training of Scheduled Tribe categories i.e. for the pre-recuritment, 
pre-promotion, in-service as well as the post-promotion training, as has 
been admitted to by the representative of the State Bank of India during 
the course of evidence. For this purpose the Committee stressed that if 
necessary, Special Recruitment Drive exclusively for Scheduled Tribes 
should also be undertaken by the State Bank of India. 

(d)Promotions 

2.23 In a written note, the SBI has stated:-

"All promotions in SBI are on selection basis. In respect of 
promotions upto MMGC ITI, Administrative details like: 

(i) minimum service eligibility criteria; 

(ii) age ceiling; 

(iii) number of attempts permitted, if restricted; 

(iv) weightage for different components of selection process; and 

(v) number of employees to be called for written test / interview. 
are discussed with the Federation of our employees' 'Unions and 
Officers' associations. Based on these discussions, administrative 
details of promotion policy are modified, if necessary. 

2.24 On being probed by the Committee as to whether the procedure 
affects the promotion prospects of SCs/STs, it has been stated:-

"In the Bank, reservations in favour of SCs/STs apply to promotions 
from clerical cadre to Officer JMGC 1, i.e. the lowest rung of the 
officers' cadre. Although administrative details are discussed with the 
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Federations of employees union.> and Officers' associations, due 
relaxations I concessions are given to SC/ST employees in the follow-
ing criteria in the aforesaid promotions: 

i) Relaxation in minimum service criteria to SCI !iT employees 
(subject to a minimum service of 5 years) to such an extent 
that SC/ST candidates equal to three times the number of 
reserved vacancies are available. This ratio has since been 
revised to 1:5. 

ii) Age ceiling is relaxed by 5 years. 

iii) SC/ST candidates are permitted one chance more than the 
general candidates. 

These relaxationsl concessions have been made available by the Bank 
on its own although the reservation policy as laid down by the Govt. 
does not provide for any special dispensation in favour of SCsI STs in 
the matter of eligibility criteria etc. for promotions. 

iv) Besides, relaxation in written test marks to the extent of 5% 
and in interview marks to the extent of is given to SC/ST 
candidates. If sufficient number of SC/ST candidates are still 
not available, relaxation in excess of the above percentage is 
also permitted subject to the condition that the minimum 
qualifying marks do not go below 40%." 

2.25 During the course of evidence in reply to a query by the Committee 
as to the relaxation given for SCs and STs by the SBI in promotions, the 
witness elaborated: 

"As far as clerical staff is concerned, there is relaxation of age limit 
for 5 years, exemption of fee for SC/ST, interviews are held in 
separate sessions and they have relaxations in standards in written 
tests and interview and if they are called for the interview they are 
eligible for reimbursement." 

2.26 In reply to a further query by the Committee from the State Bank 
of India to elaborate the additional relaxations given by the SBI to SCs 
and STs other than the concessions given to SCS and STs as per the 
Government of India guidelines, the Witness elaborated: 

"The State Bank has been following what has been decided for the 
banking sector which is more liberal. The Government of India have 
given some directions to all the banks. In the case of the State Bank, 
we have followed this and liberalised a little more." 

2.27 The reply was substantiated further: 

"In the case of promotion from clerical to Officer (JMG) 
Cadre, whatever the guidelines ~y be we have made relaxation 
to the extent of 5% and regarding interview 
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marks, we have relaxed to the extent of 10% in the case of SC & ST 
candidates. But sufficent number of candidates are still not available. 
In that case, the relaxation in excess of the percentage will be 
permitted, subject to the condition that the minimum marks should 
not go below 40%. In North-East , we have not been able to get 
candidates even at this level. So we have to still go beyond this level. 
That is inhouse promotion". 

2.28 The Witness, however, during the course of evidence submitted 
further: 

"We keep a minimum service of five years in the case of SC and 
ST candidates and 9 years for general candidates. We fix the service 
in such a manner where we will get five times the number of 
candidates against the number of vacancies for the written test. For 
SC/ST candidates the ratio is 1:6 and for general candidates it is 
1 :5". 

2.29 The Committee desired to know as to whether the complaints have 
been received from SC/ST employees for following this procedure, it has 
been further submitted that: 

"No complaints have been received from SC/ST employees regard-
ing the procedure adopted for setting promotion policies. However 
the welfare associations of SC/ST employees in the Bank have 
represented that they may also be associated with such discussions I 
negotiations. This has, however, not been possible to accede to for 
the following reasons: 

(i) In terms of the Govt. guidelines, recognition cannot be confer-
red on welfare associations of SC/STs. 

(ii) In terms of the Industrial Disputes Act, Banks can enter into 
negotiations only with the recognised trade unions. 

(iii) In terms of the provisions contained in para 6.5 (XI) of the 
IBA brochure on reservations for SCs/STs in posts in Public Sector 
Banks, the Banks is obliged to associate from its side a representative 
of SC/ST or their Liasion Officer while negotiating fresh agreements 
regarding promotions etc. with the employees union, to ensure that 
the agreementsl settlements are not detrimental to the interests of 
SC/ST". 

(e) Promotions made during the last three years 
2.30 The following table indicating total number of persons promoted 

from clerical to JMGS in State Bank of India during the last 3 years and 
SC/ST among them has been furnished to the Committee: 

Category Year Total No of %age of Shonfu.ll 
No. of sea STs empl. sea STs SCs STs 

promoted 

Oerica1 to 1989 2580 915 203 35.5 7.9 234 539 
JMOS I 1990 964 242 145 25.1 15.0 162 468 

1991 902 204 140 20.6 14.1 148 375 
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2.31 In reply to a question by the Committee as to the reasons for such 
a huge shortfall in promotions, it has been submitted by the State Bank of 
India that the figures of shortfall for the years 1989, 1990 and 1991 show, 
the backlog is being constantly brought down. This is primarily the result 
of the concerted efforts on the part of the Bank to promote as many SC & 
ST candidates as possible. With this end in view, reservations are being 
made to the extent of 50% of the total vacancies in a year and relaxed 
standards are being applied in assessing their fitness for promotion. The 
backlog which existed is basically owing to the following reasons: 

1. In Madras, Delhi, Hyderabad and Chandigarh Circles, backlog exists 
in the ST Category. In promotions from clerical to officers' cadre, 
reservation has to be made at the rate of 7.5% for STs uniformly all over 
India whereas the percentage reservation for recruitment to the clerical, 
i.e. feeder cadre in the states covered by these Circles is much less than 
7.5% e.g. in Kerala percentage for ST representation in clerical cadre is 
only one and in Punjab and Chandigarh the percentage of reservation for 
clerical recruitment in ST is nil. Thus adequate number of ST candidates. 
are not available in the feeder cadres. This is the reason for backlog in the 
ST category. 

2. In Madhya Pradesh. i.e. the State covered by Banks' Bhopal Circle. 
the promotions had been stayed by a court order since 1988. The stay 
order has recently been lifted in Aug. 1992. The promotion process will be 
started shortly. 

3. In a few circles. viz. Delhi. Hyderabad, Patna & Chandigarh no 
promotion exercises have been. carried out during 1990 & 1991 owing to 
non-availability of vacancies. As and when promotions take place in these 
Circles, the backlogs are likely to be reduced. 

4. As will be observed from the above table. even though a sizeable 
number of SC candidates have been promoted during the years 1989 to 
1991, the backlog in respect of them has not come down proportionately as 
most of them were adjusted against the ST backlog which was three year 
old and which would have otherwise lapsed but for such exchange. 

5. Backlog also exists in promotions to Trainee Officers' cadre at the All 
India level despite lowering the standards to the minimum acceptable 
levels (40% against 60 to 65% for the last such general category candidate) 
adequate number of ST candidates do not become available in this All 
India Promotion examination. 

2.32 On the question for giving further relaxations to SCs and STs by 
the State Bank of India in eligibility criteria such as experience, 
qualification or otherwise with a view to ensure that adequate number of 
SCs and STs are available for the promotional posts, it was further 
submitted by the State Bank of India in the post evidence reply that to 
increase the representation of SC/ST in the Officers' cadre, the following 
steps have been taken: 

Separate service eligibility criteria are being fixed for general. SC and 
ST candidates so that candidates in the ratio 1:3 are available for 
each category. The ratio has recently been raised to 1 :5. 
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Relaxation in marks is given to SC/ST candidates initially to the 
extent of 5%. All SC/ST persons who secure 40% marks or more are 
being considered for promotion subject to availability of vacancics 
reserved for them. As against this, the general candidates are 
generally securing place in the select list with 60% or more marks. 

Although in terms of para 9.2(b)(v) & (vi) of the Brochure on 
reservation for SCs and STs in service (YIIth edition) in the 
promotion based on selection method from clerical to the Officers' 
cadre, the rule of exchange & lapsing is to be the reserved vacancies 
for which suitable SC/ST candidates do not become available are 
carried forward to these subsequent promotion years when the rule of 
exchange & lapsing is to the minimum extent possible. However. in 
such a situation and in the absence of adequate number in the feeder 
cadre belong to SC or ST category backlog cannot be avoided. but 
the measures of carry forward for three promotion years is in their 
interest only. 

Relaxation in service eligibility subject to a minimum service of 5 
years is given to SC/ST employees. 

Pre-promotional training programmes are being regularly conducted 
for se/ST employees. 

Total backlog and current reservations subject to a maximum of 50% 
of total vacancies are being reserved in all future promotions. 

2.33 The Committee note with great concern that there had heen huge 
shortfall in promotions of SCs and STs during all the 3 years from 1989 to 
1991 in State Bank of India for promotions from clerks to .JMGSI, the 
reasons for which have been explained in detail to the Committee. The 
Committee have been told that in Madhya Prade'ih, the promotion process 
will be starting shortly and in a few circles viz. Delhi. Hyderabad, 
Chandlgarh and Patna, no promotion exercise could be carried out during 
1990 & 1991 owing to non-availability of vacancies. 

2.34 The Committee find that certain relaxations such as nxing separate 
eligibility criteria, period of service, relaxation in pass percentages, etc. 
being given to SC / ST candidates. The Committee while appreciating these 
steps being taken to remove shortfall in promotions recommend that in 
Madhya Pradesh, the promotion process should be started without any 
further loss of time and in Delhi, Hyderahad, Chandigarh aQd Patna 
circles, as soon as possible the vacancies should be identified to effect 
promotions. They further desire that State Bank of India should ensure that 
the huge shortfalls existing in the promotions of SC / ST candidates from 
clerks to JMGSI are removed within a stipulated framework of time. 



CHAPTER III 

PROCEDURAL MA TIERS 

<a) Review of Progress Report on Implementation of Reservation poIlc:y by 
the Boards of Banks 

All public sector banks and financial institutions including State Bank of 
India have since been advised to place the progress report on 
implementation of reservation policy before their respective Boards of 
Directors for review once in a year. This arrangement takes care of the 
implementation of reservation policy in Banks. A copy of the said Report 
is also sent to the Government. The same is scrutinised by the Banking 
Division and adverse features. if any. are brought to the notice of the 
banks for appropriate action. 

3.2 The attention of the Ministry of Finance (Banking Division) was 
drawn to the 49th Report of the Committee (8th Lok Sabha) on the 
Welfare of Scheduled Castes and Scheduled Tribes. wherein they 
recommended that certain aspects relating to implementation of 
Reservation Policy, like training. redressal of grievances of SC / ST 
employees. performance of Liaison Officer etc, could easily be reviewed 
on half-yearly basis and the same could be extremely beneficial for SC/ST 
employees of the Bank. as had been conceded by the representative of the 
Ministry of Finance during evidence at that time. 

3.3 In the light of above. when the Comments of the Ministry were 
asked over the necessity of half-yearly review of implementation of 
reservation policy by the Board of State Bank of India, it was stated: 

"The commitment made in the Action Taken Statement dated 25.8.89 
was in respect of Dena Bank only and not for the banking industry as 
a whole. It is respectfully submitted that the rosters in the public 
sector banks including State Bank of India are closed at the end of 
the year and only then the full picture regarding implementation of 
the reservation policy for the year becomes available. A meaningful 
review of the implemenu.:ion of the reservation policy by the Board 
of Directors, therefore. becomes possible only after the rosters have 
been closed. It is, therefore, submitted that the system of reviewing 
the implementaton of reservation policy by the bank once a year 
serves the purpose and may not be changed." 

3.4 The Committee feel that the reply given by the Ministry 01 FiDance 
(Banking Division) in respect 01 the necessity of the hall.yearly review of 
implementation 01 Reservation Policy by the State Bank of india Is self· 
contradictory and inacceptable. 

3.5 The Committee are stro .... y 01 the view that If the review 01 
implementation 01 Reservation Policy in.Dena Bank could be IIUIde 011 half . 
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yearly basis, then there is no reason why a simUar half yearly review in the 
State Bank of India or for that matter the Banking Industry as a whole 
could not be made. The Committee accordingly recommend that the 
Ministry of Finance should make a uniform policy in respect of review of 
implementation of Reservation Policy for the Banking Industry as a whole 
including State Bank of India and in their opinion such a review should be 
made on half-yearly basis as it would enable the Board to take corrective 
action during the course of the year, if required. 

(b) Transfers and Postings 

3.6 It has been stated: 

"There are no special incentives for staff posted in rural/semi-urban 
areas. However, officers transferred to centres identified as 'difficult' 
are allowed the facility of residential accommodation for their 
families at a place of choice." 

3.7 To a query by the Committee as to whether the State Bank of India 
was avoiding the posting of Scheduled Caste officers to those areas where 
untuuchability still prevails, it has been explained that the transfers and 
postings are made keeping in view the administrative requirements and 
cxi~cncies of the Bank. However, if there is any specific complaint from 
SC! ST officials of harrassment on account of untouchability being in 
pnKtice at a particular centre, the same is attended to syinpathetically. 

3.H The Committee observe that the transfer and postings in State Bank 
of India are made keeping in view the administrative requirements and 
exigencies of the Bank and any specific complaint from SC / ST oftidals of 
harrassment on account of untouchability being in practice at a particular 
centre is attended to sympathetically. 

3.9 The Committee feel that sympathetic consideration of the complaints 
of harrassment from Scheduled Caste/Scheduled Tribes Oftidals on account 
of untouchability being in practice at a particular centre is not enough and 
it is essential that the State Bank of India should strive to ensure that SC / 
ST omcers are not posted or transferred to such centres, 

(c) Posting Abroad 

3.10 The number of officers posted abroad and the number of SC/ST 
officers out of them for the past 3 years are given below:-

Year 

1989 
1990 
1991 

Total No. of 
Officers 

46 
64 
66 

SC ST 

1 
2 
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3.11 The Committee note with utter dismay that out of a total number 
of 176 officer posted abroad in the foreign branches of SBI during the year 
1989, 1990 and 1991, only 3 officers belonged to Scheduled Caste and 
Scheduled Tribe categories. The Committee strongly recommend that 
while making postings abroad, State Bank of India should ensure that a 
fair proportion should be given to the Officers belonging to SC/ST 
categories so that they to have fair opportunities of exposure to the 
functioning of the foreign branches of the Bank. 
(d) Discussions/Negotiations with SC/ST Employees' Association reprdlng 

Parameters of Promotions 
3.12 It has been stated that in each of the 13 Circles of State Bank of 

India there are associations formed for the welfare of SC/ST employees, it 
is stated that associations formed on the basis of castes are not accorded 
recognition. 

3.13 In reply to a query by the Committee as to whether the bank and 
its circle offices did hold periodical discussions to ventilate their grievances 
and records of such discussions were maintained, it was stated: 

"In the Central Office of the bank, the Dy. Managing Director 
(Personnel) holds quarterly meetings with the representatives of SCI 
ST employees' Welfare Assocations. Record notes of such meetings 
are maintained and follow up action taken wherever warranted. In 
addition, the Liaison Officer at the Central Office is available at any 
mutually convenient day to discuss immediate matters with the 
representatives of the SC/ST Employees' Welfare Associations or 
individual employees. At the Circle/Zonal Office, such meetings are 
being held quite frequently between the Asstt. General Managers 
(Personnel) and the representatives of the local SC/ST employees' 
Welfare Associations." 

3.14 During the course of evidence the Committee made a series of 
queries. such as the nature of contract between State Bank of India and 
general employees Unions regarding the promotions, reaction of SC 
and ST employees to the contract and also as to whether the SC and ST 
Employees' Associations accepted the contract, the witness submitted: 

.. As regards promotion, the only discussion that we have had with the 
Union was about the parameters for promotion. The composition 
ofmarks in the interviews and so on were the parameters that we 
have discussed with them." 

3.15 It has also been clarified that the procedure of discussing the 
administrative details with the recognised federations is not allowed to 
affect adversely the promotion prospects of SCs/STs. To ensure this, a 
representative of SC/ST or the Liaison Officer for SC/ST is associated in 
discussions/negotiations with the recognised unions/federations. 

3.16 In reply to a further query !,S to whether there was any compl~ints 
from the SC/ST Employees' Welfare Associations about the parameters 
which had been decided by the Bank after having discussion with the 
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General Union and also in case there were no complaints, whether the 
Board had initiated any discussion with the SC/ST Employees' Welfare 
Associations about the paramerters for promotions, the witness c1arified:-

"No. Because, as I said, once we lay down the policy on general 
discussion with the recognised Union of all employees, then, we do 
not discuss parameters individually with other Unions." 

3.17 During the course of evidence, the Committee desired to know as 
to whether it was not the duty of the Bank to speak to the associations 
before it came to any decision regarding parameters of promotions. The 
Witness submitted:-

"They are generally part of the General Unions". 

3.18 The Committee enquired further whether the Bank might sound 
SC/ST Employees' Welfare Association also before negotiating those 
parameters to have some information from them. The witness submitted:-

"The parameters are brought at the preliminary stage. We talk to all 
employees and give a relaxation in terms of number of marks to SCI 
ST modification there." 

3.19 The Committee, during the course of evidence, invited response of 
the SBI to the suggestion as to have a dialogue with SC/ST Employees' 
Welfare Assoctations even prior to speaking to the General Unions or 
coming to a decision regarding the parameters of promotions in the Bank, 
the witness responded: 

"We can talk to them on structural basis. They can represent what 
modifications they want." 

3.20 The Committee have been Informed by SBI during evidence that 
parameters for promotions are discussed with the recognised union of all the 
employees' and for· that matter no separate discussions are held with the 
SC/ST Employees' Associations and these Associations are not a party to 
the discussions. It has been c1arined further that a representative of SC/ST 
or LIai80n OfIlcer for SC/ST is associated In discussions/negotiations 
reprding administrative details of parameters of promotions with the 
recognised Unions/Federations of the employees. 

3.21 The Committee feel that the existing arrangement in the SBI 
reprdJng holding dlscussions/negotations with the recognised Unions/ 
Federations of the employees regarding parameters of promotions is in· 
sufIIclent. The Committee recommend that before discussing/ negotiating the 
administrative details regarding parameters of promotions with the recog. 
nIsed Unions/Federations, the management should have a dialogue with the 
SC/ST Employees' Associations on structural points which have been 
agreed to by the representative of the SBI too during the course of evidence. 



CHAPTER IV 

ORGANISATIONAL MA TIERS 

<a> SCIST CeU 
It is stated that since May, 1983, in the Personnel Administration 

Department of State Bank of India, Central Office, a cell to deal with 
implementation of reservation policy for SCs/STs has been set up. It 
consists of a Deputy Chief Officer, a Desk Officer, a clerk and a 
Stenographer. In this cell, no person belonging to SC/ST is presently 
posted. 

4.2 When asked to explain the reasons for not setting up cells at 
Regional Offices, it has been stated that SCI ST Cells do exist at the 
Central Office of the Bank, its local Head Offices and all the Zonal 
Offices. Cells have also since been created at the 13 Regional Offices 
which are located at stations other than their respective Zonal Offices. 

4.3 Tbe Committee~ note with satisfaction that in SBI Scheduled Castel 
Scheduled Tribe Cells have since been created at 13 Regional 0fIIces which 
are located at stations other than their respective Zonal 'OfIIces wben the 
Committee took up the matter with the State Bank of India. The Committee 
recommend the SBI to ensure that these Scheduled Caste I Scheduled Tribe 
Cells are suitably manned to ensure their smooth functionin& and the 
Central 0fIic:e Call sbould also have SC/ST representation. 

(b) In-deptb Examination of the SBI by tbe Bankin. Division 

4.4 In the preliminary material it has been stated that the officers of 
Banking Division have started in-depth study on implementation of 
reservation policy by the public sector banks/financial institutions. This in-
depth examination generally concentrates on verification of maintenance of 
rosters, placing of indents on Banking Service Recruitment Boards/ 
Employment Exchanges, Complaint Register, etc. 

4.5 In the post evidence reply to a question as to what were the findings 
of the in-depth examination of the State Bank of India by the officials 
of the Banking Division in respect of proper implementation of reservation 
policy by the bank, it was stated: 

"As recommended by the Parliamentary Committee on the 
Welfare of Scheduled Castes & Scheduled Tribes vide their 26th 
Report (8th Lok Sabha) in respect of Canara Bank, the Banking 
Division in the Department of Economic Affairs of Ministry of 
Finance has started in-depth examination on the implementation 
of the reservation policy by the public sector banks/financial 
institutions. The Banking Division is undertaking such study at 
the rate of one bank financial institution per quarter. So far 
such studies have been carried out in respect of 16 banks 
financial institutions. Such study in respect of SBI has not so far 
been carried out." 
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4.6 The Committee note that so far in-depth examination on the 
implementation of the reservation policy in the Public Sector banks/ 
ftnanclal institutions has been conducted. by the Ministry of Finance, 
Department of Economic Affairs-Banking Division in respect of 16 banks/ 
financial institutions as recommended by this Committee in 1986. The 
Committee are surprised to note that so far such study in respect of SBI 
which is a foremost and leading bank has not been conducted by Banking 
Division. They feel that the 'in-depth examination' should have been rather 
started with the SBI. The Committee, therefore, recommend that the 
Ministry ~f Finance (Department of Economic Affairs-Banking Division) 
should conduct in-depth examination of SBI in the near future on top 
priority basis. 

(c) Shortcomings observed by the Board at the time of Annual Review of 
Implementation of Reservation Policy 

4.7 Asked to explain the shortcomings observed by the Board at the 
time of annual review of implementation of reservation policy and also the 
action being taken to remove the shortcomings pointed out by the Buard. 
it has been submitted that the Board has not observed any shortcomings. 
However, the Directors made some observations/suggestions in the meet-
ings held on 25.10.89 and 17.5.90. 

4.8 The Committee have observed from the extracts from minutes of the 
meeting that certain memoranda on SC/ST matters are considered hut no 
specific mention was made about the items discussed. 

4.9 On being questioned by the Committee as to whether the Board of 
State Bank of India ever discussed backlog position of SCs/STs in the 
services and if so, what were the instructions issued on this. it was replied 
that no specific comments about the backlog were made. 

4.10 The committee regret to observe that the Board of Directors made 
no comments about the backlog position in State Bank of India in respect of 
Scheduled Castes and Scheduled Tribes at· the time of Annual Review of the 
Implementation of the Reservation Policy by the State Bank of India 
wherein certain memoranda on Scheduled Caste/Scheduled Tribe matters 
were considered . 

. 4.11 The Committee feel that the 'B.acklog' by itself co.nstitutes an 
extremely important item when the agenda on Scheduled Caste I Scheduled 
Tribe matters is to be considered. The Committee therefore expect the 
Board of Directors to pay its utmost attention on this item and also to make 
specifk comments/observations so far as backlog position is concerned. 
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(d) Need for latensive Tndnlna to L1aIson 0fIIcers by the SBI 

4.12 To give proper effect to the reservations prescribed for SCs/STs in 
direct recruitment and promotions, rosters are maintained at various 
controlling offices of the Bank. 

4.13 The Liaison Officers nominated at the various levels in the Bank 
conduct annual inspection of rosters maintained in the respective offices 
under their charge. Records of the inspections made are kept and remedial 
action taken to remove the def~cts. 

4.14 To a post evidence query as to whether it was a fact that rosters 
were not regularly examined by Liaison Officers at the Central Offices, 
Local Head Office and Zonal Offices and further as to when did 
the Ministry come to know about these discrepancies and what steps did 
the Ministry take to get the figures and mistakes rectified, it was 
submitted:-

"The discrepancies in the rosters maintained at Bhubaneswar LHO 
were detected by the Finance Ministry following the visit of the 
Parliamentary Committee. The Circle was formed in 1919 and the 
staff was not fully conversant with the provisions of reservation 
policy. The discrepancies, therefore, occurred due to lack of proper 
knowledge of the instructions regarding calculations of backlog at 
their end. The backlog of Bhubaneswar Circle is now being made 
taking into account the provisions of the reservation policy." 

4.15 During the course of evidence Managing Director of SBI stated 
"The Liaison Officer does the checking and gives the figures to us. We do 
not do any re-checking. If there is a deliberate mistake then we punish 
them. " 

4.16 The Committee have also been informed that the Bankers' Training 
College of Reserve Bank of India conducts a three day workshop for the 
Liaison Officers of the Banks and Officers dealing with reservation matters 
to acquaint them with the reservation policies. The Banking Division holds 
a Conference of the Liaison Officers once a year and the Bank is also 
conducting workshops for its officials on reservation matters at various 
levels. 

4.17 The Committee ftncI that though the LIaIIon 0fIIcers lD ·SBI ..... uaUy 
conduct lnIpectIoa 01 rosters malntalDed lD the respective oftIces under their 
cbarle yet very ser10u cIIIcrepudes occur lD the malntenuce 01 the I'OIten 
lor SCI and ST. at various level. For an Instance; one such dllerepancy had 
been noted by the MiaJstry 01 FiDance loIIowlDa the visit 01 the ParUamea-
tary CommIttee to Bhultaneswar ~ head oIIIc:e 01 SBI. 
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4.18 The Committee have been further Informed that Bankers' Training 
CoD. of Reserve Bank or India, the Banking Division and also the SBI 
Itself conducts training programmes for oftlclals or the banks on reaervatloil 
matters at various levels. The Committee regret to note that inaplte of luch 
comprehensive arrangements available with various bocIla, the serious 
IapieS In the maintenance of rosters are featuriq frequently which is 
detrimental to the Interests or SCs and STI. The committee recommend the 
SBI to take serious note or lueb lapees and ammle for intensive tralniq of 
their Liaison OfIlcers I OfIlcers on reservation matters at various levels 10 as 
to equip them properly on reservation matters and also to avoid recurrence 
01 luch serious lapees in the maintenance of I'OIten for SCI and STI. 



CHAPTER V 

MEASURES TO IMPROVE REPRESENT A TION OF SCs/STs IN 
SERVICES 

(a) Pre·Recruitment " Pre-Promotional Trainings 
With a view to improving the ability of SC/ST candidates to compete 

successfully, pre-recruitment and pre-promotional training programmes are 
arranged by the Bank. The duration of the pre-recruitment as well as pre-
promotional training is 6 days. 

5.2 Information in respect of candidates imparted training by State Bank 
of India is given below:-

Year 

1989 
1990 
1991 

Year 

1989 
1990 
1991 

Pre-Recruitment Training for Recruitment to: 

Officers Cadre Clerical Cadre Total 

SC ST SC ST SC ST 

4916 436 4762 2288 9678 2718 
2960 583 2022 801 4982 1384 
4042 801 3523 1260 7565 2061 

Pre-Promotional Training 

No. of candidates No. of candidates Total No. of can-
imparted training imparted training didates imparted 
for promotion for promotion pre - promotional 
from subordinate from clerical to training 
to clerical cadre. officers JMGS-I 

SC ST SC ST SC ST 

392 34 2345 345 2737 379 
471 60 466 196 937 256 
511 87 1175 536 1686 623 

5.3 The Committee desired to know the success ratio amongst the 
persons imparted pre-recruitment training as well as the pre-promotional 
training. In a written reply it has been stated that the information 
regarding the success ratio amongst the persons at pre-recruitment level 
trained is not available and inspite of the efforts at various levels, it has 
not been possible to collect the same. 
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5.4 It has further been stated that pre-promotional tramIng to SC/ST 
employees for promotions from clerical cadre to officer JMGS-I is 
imparted on Circle basis and because of this reason, the number of 
candidates who were actually promoted out of tile number of candi~tes 
given pre-promotional training is not radily available with them. 

5.5 Regarding duration of training it has been explained that the period 
of this training cannot be enhanced owing to lack of infrastructural 
facilities for the purpose. Moreover, in exercise of the type, candidates can 
be only made aware of the nature of the questions asked and how to 
answer them as also how to face the Interview Board and it is not possible 
to upgrade their basic knowledge. 

5.6 As regards the pre-promotional training, it has been stated in a post-
evidence reply that the duration of the pre-promotional training pro-
gramme is adequate to make the employees aware of the type of questions 
which they may have to face in the written test and interview. 

5.7 The Committee have been informed in a post-evidence reply that 
SBI is also cOl1ducting post-promotion training programmes exclusively for 
SC/ST officers immediately after their appointment as officers with a view 
to enabling them .to acquire necessary job knowledge and skills. 

5.8 The Committee conclude that the Information regarding the success 
ratio amongst the persons imparted pre-recruitment training, particularly in 
respect of SC / ST candidates is not being monitored In the Information 
system in vague at present for want of which, It is dimcult to ascertain the 
positive impact of such training on SC and ST candidates. In their opinion 
the whole exercise Is meaningless If the end result Is not known. The 
Committee, therefore, recommend to the Ministry of Finance that such an 
information in respect of pre-recruitment tralnin. should be duly main-
tained so that the success ratio, reasons for poor performance and remedial 
measures are co-related and foUow up measures are formulated. They also 
recommend that SBI should make It a regular feature to analyse the data 
relating to the SC / ST persons imparted pre-promotion training to SCs and 
STs as well so as to ascertain the emciency of training programme. 

5.9 The Committee further consider the present duration of six days for 
pre-recruitmentlpre-promotion training as insumcient. The Committee are 
unable to agree with the argument advanced by the Ministry of Finance In 
their reply that in exercise of this type, candidates can be only made aware 
of tbe nature 'Of the questions asked and how to face the Interview Board 
aQd tbat it is not possible to upgrade their basic knowledge. The Committee 
feel tha~ the criterion for increasing the duration of these training should be 
the ~ backwardness of the SC/ST candidates rather than covering the 
curricula within 6 days. The Committee find that the backlog of vacancies 
in reservation for SC / ST has not been wiped off due to non-availability of 
adequate number of SC/ST candidates who are unable to qualify In the 
recruitmeJlt eXlUlllnation. This is apparently on account of short duration of 
pre-recruitment training which is imparted to the SC/ST candidates only 
for the duration of six days. The Committee, therefore, strongly recommend 
that the present duration of pre-recruitment training should be increased 
from six days to one month so as to equip the SC / ST candidates in a better 
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way tor quaJltyilll In the recruitment examination conducted by the 
Benldq Service Recruitment Boards. They further recommend that the 
preIeIIt duntlon of the pre-promotion trainlllI programme should also be 
suitably lnc:reuecI. 

5.10 The Committee would like to place on record their appreciation 
tor the post-promotion training being provided to SCs and STs In the 
SBI and hope that the good work In this direction will continue to be 
maintained. 

(b) In-Service Trainilll 
5.11 Table below gives the number of employees given in-.ervice 

training during 1990-91 and 1991-92 and SC/ST amongst them:-

Year Cadre Total No. of emp- Out of these 
loyees who underwent No. of 

training SC ST 

1990-91 Officers 
Qerica1 
Officers 
Clerical 

25,941 1335 538 
23,096 195.5 746 

1991-92 25,011 2229 600 
20,457 2330 957 

5.12 The Committee pointed out that the number of SC/ST emp-
loyees was insufficient in comparison to the general category employees 
and desired to know the reasons there'for, it was submitted: 

"As would be seen from the table, the promotion of the SC and 
ST candidates being provided in-service training has increased shar-
ply during the year 1991-92 as compared to 1990-91. However, 
there still appears to be considerable scope for further improving 
the intake of the SCI ST employees to the in-service training 
programmes. The Central Office of the Bank has already advised 
all its local Head Offices on 3rd April, 1992 to provide adequate 
opportunities to the SC/ST' employees for attending institutional 
training programmes conducted at Staff Training Centres and Apex 
Colleges/ Institutions. Instructions to this effect were earlier issued 
on 1th October, 1991. It is expected that the in-service training of 
SC/ST employees of the bank will pick up considerably over the 
period." 

5.13 The Conunlttee nant to note that the number of SC and ST 
aftIcets and clerks iJnparfI!d in-service training bad been very low durilll 
... aut two yean hi 8BI dellflte the advice by the Central Otnce of SBI 

-_\~Jq.)dI .... local Hud 0fIIa:a db 7th October, 1991 and 3rd AprU. 1992 to 
PrdvIde -'tequate ~.. to the SC /ST employees for attending 
institutional training .,................ conducted at Starr Trainilll Centres 
and Apex Colleges/Institutions. The Committee expect the SBI authorities 
to make aU out efforts to ensure that there Is sumcient proportion of SC 
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aad ST oIIIcen amongst the ofIIcen as well .. clerks to the Imparted ID-
IeI'Vice training so that this training equips them In Iarp numben to deal 
with the In-aervk:e matten In a better way. 

(c) Penpective Manpower PIanain& 
5.14 In reply to a question by the Committee as to whether the SBI has 

chalked out any perspective plan for the recruitment of SCS and STs in 
different cadres for the next five years and also the steps taken 
or proposed to be taken to ensure their timely recruitment, it has been 
stated in post-evidence reply dated September 23, 1992 that: 

"The bank has not chalked out any perspective plan for the 
recruitment of SCs and STs in different cadres for the next five years. 
However, yearly recruitment plans are drawn up based on the 
number of vacancies arising during the year. Govt. letter in regard to 
drawing up of a perspective plan has been received recently and 
suitable action in this regard is being initiated. Since the reservations 
for SCs and STs are linked to the total recruitment/promotions, it is 
expected that the backlog by and large will be cleared over a period 
of three years. As it is the backlog in recruitment to the clerical cadre 
mainly exists in four of the thirteen circles viz. Hyderabad, Bhopal, 
Patna and Bhubaneshwar." 

5.15 Again in a post-evidence reply dated 23.11.92 the Committee have 
been informed by the SBI that: 

"The recruitment of SCs/STs in the Bank is made as per the extent 
Govt. guidelines on the subject. In the light of the recent guidelines 
issued by the Gpvt. of India vide their letter No. S/3/92-Scr (C) 
dated 6.8.92 we have initiated the process of preparing a perspective 
plan for the recuritment of SCS and STs in various cadres during the 
next five years keeping in view the RBI guidelines in regard to staff 
growth, business considerations, etc." 

5.16 The Committee have been Informed that the sal have ·lnItiated the 
process of prepariq a perspective plan for the recruitment of SCs aad STs 
In various cadres during the next Dve years as per the extent Government 
pJdeIines dated 6.8.1992 on the subject. 

5.17 The Committee wbUe appreclatlna the Government guidelines on the 
subject recommend that, based on the I8IDe anaIOIY, the Ministry of 
FInance should Issue guidelines to the other FInandaI IDstitutions, .. well 
under their administrative control, 80 that they also prepare a penpectlve 
plan ror the recruitment of SCs and STs In various cadres ror the next DYe 
years In order to ensure that the number of vacandes failing doe lire 

recorded In time and also to avoid recurrence or shortfalls and b8c:k10I In 
the recruitment of SCs and STs in various cadres. 
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(d) Deraervation 

5.18 As regards de reservation , it has been stated: 

"With effect from 1.4.1989, dereservation of vacancies in recruitment 
to subordinate and clerical cadres has been banned. In promotions. 
dereservation is permissible in terms of the extent guidelines i.e. in 
the event of non-availability of SC and ST candidates by dereserving 
it in accordance with the laid down procedure. State Bank of India 
has dereserved 40 posts of SCs and 69 posts of ST vacancies in 
promotions from clerical to officers' cadre during 1991." 

5.19 The Committee pointed as to why suitable measures were not taken 
before hand to avoid such a situation. The Committee have been informed 
that the following steps are being taken by the bank for promotion 
of adequate number of SC/ST employees and for avoidance of dereserva-
tion in the Trainee Officers' channel:-

(i) Relaxation in age ceiling by 5 years is given to SC/ST candidates. 
For them, age ceiling is 40 years as compared to 35 years for 
general candidates. 

(ii) They are given 5 chances as against 4 chances for general 
candidates. This is being increased to 6 chances for SC/ST 
candidates and 5 for general candidates from 1993 onwards. 

(iii) Pre-promotional training programmes are arranged for SC/ST 
employees who are eligible to appear for the Trainee Officers' test. 

(iv) Relaxation of marks in written test and interview are given to SCI 
ST candidates. The qualifying marks are lowered to the bare 
minimum level of 40%. 

5.20 As stated above, no vacancies reserved for SCv'ST have been 
allowed to lapse. The availability of ST candidates will improve with the 
passege of time to such an extent that dereservation will not have to be 
resorted to. 

5.11 The Committee note that 40 posts of Scheduled Caste and 69 posts of 
Scheduled Tribe vaamcles in promotions from clerical to ollicers' cadre 
bave been dereserved in SBI during 1991 which in their opinion Is an 
extremely large number. One of the reasons stated for resortina to the 
dereservation or the ST va~des has been stated to be the low avaUabWty 
III ST Candidates in the reeder cadre viz. clerical cadre. 

5.2% The Committee feel that such a large number of vacaodes III 
Scbeduled Castes IlJId Scheduled Tribes are allowed to lapse over the years 
dae to lack or adequate measures in planning of SC/ST employees. The 
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COIIUIlIttee therefore, recommead that timely aDd suitable ..... ures sbouId 
be taken before band of ST candidates with the required quaUftcationl are 
available with the Bank III the derical cadre i.e. feeder cadre for 
promodoas to JMG I 10 that the need to take recoune to exc:banae ST 
wrandes may not arise III future. 



CHAPTER VI 
OTHER MA TIERS 

(a) Reasoas for BSRBs not being able to Recruit and Allocate Requisite 
Number of SC/ST Candidates 

It has been found that BSRBs were not able to supply as many 
candidates to SBI against vacancies in clerical cadre as are indented for 
SC/ST candidates. 

6.2 During the course of evidence, the Committee desired to know the 
problem in providing sufficient number of suitable candidates by the 
BSRBs. They were informed by the Witness: 

"We had asked for 457 candidates. They have provided 236. Since 
the number is so small we again went through the waiting list, 
lowered the standard and again we have taken 185. So, we are now 
taking 421 by reducing the standard." 

6.3 The Committee desired to know as to whether SBI/Ministry of 
Finance analysed the reasons for BSRBs not being able to recruit and 
allocate requisite number of candidates to SBI and if so, what steps had 
been taken for the recruitment of adequate number of SCs/STs. 

6.4 The Committee have been informed in a post evidence reply: 
"While, prior to 1988, there had been shortfall in the supply of 
candidates to public sector banks against their indents for clerical 
cadre and officer cadre posts, the situation has since improved. A 
study carried out by this Division on the basis of the information 
received from the BSRBs are by and large meeting the requirements 
of the Banks to the maximum extent possible. The BSRBs, however, 
find it difficult to meet the indents for candidates for appointment 
against the skilled posts, viz., Stenographers, Typists, etc. in clerical 
cadre posts and specialist posts in officers' cadre viz . .security Officer, 
in Chartered Accountants, Computer Programmes, etc. even for 
these ,posts, with the grouping of posts the backlog is being cleared by 
the banks and the position has improved. Serious difficulties are 
arising when the specialist posts are in higher grades and thus cannot 
be grouped with the posts of Probationary Officers." 

6.5 The Committee ftDd that the BSRBs are ftDdlng It dlftk:u1t to meet the 
ladents for SC/ST amdIdates for appointment apInst the skilled posts, viz., 
Steaop'apbers, TypiIts ek. In Clerical cadre posts and Spedalist Posts In 
0IIIcen' C*Ire, viz. Sec:urlty 0fIk:en, Cbartered Accountants, Computer 
Protnumnen ek., In CMe of wbleb, even after p-oupilll tbeIe posts with 
the posts of Probationary 0fIk:en serious d.Ullculties are arIIilll wben tbeIe 
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spedaliata posta are In the hi&bet ...... and thus cannot be ....... ped with 
the posts of Probationary 0fIken. The Committee recommend the BSRBI 
to have a c:oDSbmt Liaison with the apex Institutions In the couatry wbleb 
are provldlq necessary tralnJnp lor the Cbartend Accountancy, Computer 
Propuunlng etc. so as to make sure that the BSRBI are ""y with tile 
suIIldeot number 01 SC /ST candidates In band to cope up with the ~ 
lor vacandes 01 saeb posts by the Banks lndadlq State Buk 01 1DdIa. 

(b) Faile Caste CertUkates 
6.6 It has been stated that 25 instances of securing employment on the 

basis of false caste certificates have come to the notice of the Bank. 
6.7 To a specific question by the- Committee as to whether the services 

of all these persons had been terminated and if not, the reasons therefor, it 
was informed that from 1988 to 1991 twenty five cases of alleged false 
caste certificates were detected and were reported earlier. However. the 
total number of such cases so far reported in the Bank including the 25 
cases has been 109. Action was taken in all these cases immediately after 
these were reported/brought to the knowledge of the Bank. 

6.8 The present position of the cases is as given below: 

No. of Verifica- Cues Employ· Employees 
cues tion of closed I eea dis- obtained 

Name of Circle detected I certificates certificate milled stay from 
reported pending found in Court 

with order 
Distt. 
authorities 

Bombay (Covering 
States of 
Maharashtra, Goa) 

Bengal" (West 
Bengal & Sikkim) 

Bhubaneswar S 2 2 
(Orissa) 

Bangalore 12 10· 2 
(Kamataka) 

Madras (T.N. & 90 S9 31 
Kerala) 

TOTAL 109 72 2 2 33 

·Includes one case in which a case bas been filed by Police. 

6.9 Out of the 109 alleged cases of false caste certificates, in 71 cases the 
reports on the certificates sent to district authorities for verificatiQn are 
awaited. Matters are being pursued by the ·Bank with the District 
authorities with a view to expedite their reports. In two cases after 



29 

investigation, the certificates have been found to be correct and hence no 
further action is to be taken. In two cases, employees have been dismissed 
after conclusion of the disciplinary cases and in one instance police case 
has been filed. against the employee. In 33 cases the employees have gone 
to Court and obtained stay order against any action by the bank. 

6.10 It may, therefore, be observed that initiation of stringent action 
against such cases of reported false caste certificate has been delayed 
because of non-receipt of verification report from the District authorities 
(72 cases) or on account of being restrained by the courts (33 cases). In the 
remaining 4 cases, Bank has already taken final action as explained above. 

6.11 The Committee obeerve that the initiation of st:rInpnt IICtioa apIDst 
thole who aecured employment In the Slate Bank of India by the produdlou 
of I. C8Ite certUkate .... been delayed In 71 cues _out of a total of 109 
cues owhla to the non-receipt of verilkatlon reports from the dJstrk:t 
authorities. Ho"ever, the matters are belng pursued by the Bank with the 
DIstric:t authorities with a view to expedite their reports. The Committee 
desire that Slate Bank of India authorities to punue vigorously the matter 
with DIstrIct authorities 10 that exemplary punishment to aU thole who 
IeCUI'ed employment In the Bank by production of I. caste certlftcates can 
be awarded by the Bank. 



PART II-CREDIT FACILITIES 

CIIAPI'ER VD 

LENDING TO SCs AND STs UNDER DIFFERENT SCHEMES 

Under the credit policy of the Government of India, priority sector 
lending is one of the areas where the aim is to channelile the increasina 
flow of credit, in particular, to the weaker sections of the lOCiety. Bankl 
have been required to allocate 40% of their net bank credit to the priority 
sector and die advances to weaker sections are to reach a level of 10% 
of the total credit. 'Weaker Section' forms an important part of the priority 
sector. Within the priority sector, at present the weaker section comprise 
of: 

(1) Small and marginal farmers, tenant farmers, share croppers, Iandleu 
labourers; 

(2) Artisans and village and cottage industries; 

(3) IRDP Beneficiaries; 

(4) Persons belonging to SC/ST communities; 

(5) DRI beneficiaries; and 

(6) SEPUP beneficiaries. 

(a) Performance of SBI and Public Sector Bub in LeacIina to sea/STs 
uder DRI Scheme 

7.2 Under the differential rate of interest scheme (DRI) , the banks 
extend credit to weaker sections of the Society at concessional rate of 
interest for various purpose such as seeds, fertilizers, raw material, as 
provided under IRDP Schemes. But people are reluctant to go for DRI 
Loans as there is no element of subsidy in the loan amount whereas there 
is 50% subsidy in the project cost under the IRDP Scheme. Information on 
credit extended to SCs/STs beneficiaries (which forms a significant 
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segmellt of weaker section of Society) under DRI scheme for each of the 
last three years as informed by the B~nk is as under: 

Period 

April'88 to 
March'89 

April'89 to 
March'90 

April'90 to 
March'91 

Total Diabunements 
under DRJ Scheme 

A/Cs 

6.10 

4.53 
.c 

2.86 

Amount 

87.23 

61.03 

34.79 

(No. of A/Cs in lakhs) 
(Amount in crore of Rupees) 

Of which Diabunements 
made to SC/ST 
beneficiaries 

A/Cs Amount 

2.25 37.44 
(36.9%) (42.9%) 

1.94 33.30 
(42.8%) (54.6%) 

1.38 16.14 
(48.3%) (46.4%) 

7.3 During the course of evidence the Committee desired to know the 
reasons as to why the disbursement to SCs/STs under DRI Scheme h/lve 
come down from 37.44 crores and 33.40 crores during the years 1988-89 
and 1989-90 respectively to 16.14 crores in the year 1990-91. 

7.4 The witness. submitted that: 

"Under DRI Scheme there is no subsidy element. So, there are no 
takers. The interest is only 4% but the people want subsidy because 
it is more attractive to them." 

7.5 The position in regard to DRI Scheme advances during the last three 
years showing the aggregate advances, the percentage of DRI advances 
to aggregate advances and the reasons for not achieving the targets laid 
down, is stated to be as under: 

The pcllltion wttb reprd to State Bank 01 1adIa: 

(RI. in crorea) 

DRJ Scbemc 1989-90 1990-91 1991-92 

Level of advUIIZS 155.83 U18.S3 99.81 
Percen. of DRJ 0.75% 0.44% 0.34% 
advUIIZS to net Bank 
credit 
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7.6 In the post evidence reply, it has been submitted: 

"As per information received from RBI data relating to public sector 
Banks' advances under the DR! Scheme and the percentage of DR! 
advances of the period ended March 1990, 1991 and 1992 are 
furnished below: 

Advances under DRI 
ending 

March 

1990 1991 1992 

(Amt. in crorea) (Provisional) 

Total advances at the cad Pen:entaac of DRI 

1989 

of previous year Adv. to total Adv. at 
the end of prey. year 

Mar~ Mum 

1990 1991 1990 1991 1992 

703.59 620.84 727.24 79136.70 91205.35 106098.74 0.9 0.7 0.7" 

7.7 The Committee further observed that as per revised guidelines from 
rovernment of India in Deceml¥r, 1978 in regard to DR! Scheme, the 
mks should lend under the scheme a ,.minimum of 1 % of the~r a~gate 
:lvances as at the end of the previous year. 

7.8 The main reasons attributed by banks for not achieving the 
ipulated 1% target under the DRI Scheme were stated to be the 
Illowing: 

(a) The availability of loan under more attractive subsidy linked 
schemes like IRDP, SEEUY, SEPUP, SUME .etc. 

(b) Branches finding it difficult to identify enough number of eligible 
borrowers under the scheme. 

(c) Write off and relief given to the beneficiaries under the ARDR 
Scheme, 1990 resulting in decline in the level of DR! Advances. 

(d) The ceiling on loan amount at Rs. 6,5001- per beneficiary fixed 
under the scheme. 

(e) The lack of physical targets under the DRI Scheme makes it 
difficult for the branch functionaries to keep track of its progress. 
As the stipulated bench mark is 1 % of the overall net bank credit, 
it is difficult to monitor the position at the branch level: 
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7.9 It has been stated that the Banks are taking steps to improve their 
performance under the scheme. 

7.10 The Committee note that in SBI the amount of DRI Advances to 
SCS and STs came down from 37.44 crores and 33.40 crores during the 
years 1988-89 and 1989-90, respectively to only 16.14 croes in the year 
1990-91. The minimum percentage of DRI Advances to net bank credit 
which had been fixed at 1 % of the bank aggregate credit advances as at 
the end of the previous year, as per revised guidelines from the Govt. of 
India in December, 1978; also could not be achieved by SBI during all 
these years. This p,s[centage of 1 % had not been achieved collectively by 
the Public Sector Banks as well as during the last three years i.e. 1990, 
1991 and 1992 for which many reasons such as difficulty in identifying 
enough number of eligible borrowers, ceiling on loan amount at Rs. 6,500 
for beneficiary, lack of physical targets etc., have been attributed. 

7.11 The Committee recommend that the Ministry of Finance should 
take all the necessary steps to ensure that the performance of SBI and 
Public Sector Banks is improved under the scheme. They further 
recommend tbat the ceiling of loan amount at Rs. 6,5001- per beneficiary 
under DRI sbould also be revised. 

(b) Performaaee of SBI and Other Public Sector BankllD Lendlai to SCI 
and ST. Under IRDP, SEEUY and SEPUP Schemel 

7.12 The following special concessions to SC/ST are given under IRDP, 
SEEUY and SEPUP Schemes having component of institutional credit: 

(1) Under IRDP, the number of beneficiaries as well as the quantum 
of credit in favour of SC/ST should be atleast 50%. 

(2) Under SEEUY, a target of 30% of number of applications in 
favour of SC/ST has been included from the year 1986-87. 

(3) Under SEPUP, the share of SC/ST beneficiaries would be 30% 
both number-wise as well as amount-wise. 
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7.14 Data regarding performance of banks in implementation of IRDP, 
SEPUP and SEEUY has been furnished to the Committee, in a post 
evidence reply, as· foUows: 

"As per information received from RBI data on implementation of 
IRDP (Integrated Rural Development Programme) by banks durin, 
1987-88 to 1990-91 is furnished below: 

(Amount In crorea) 

Period No. of No. of Term credit Subsidy utillled 
beneficiaries to beneficiaries dlabuned 

be lllilted IIIiIted 
Tupt AchievemeDt 

1987-811 3963510 4247296 1175.35 727.44 
1988-89 3193S46 3772212 1231.62 768.47 
1989-90 2908897 3351373 1220 . .53 76.5.43 
1~91 2370.575 '2J!I1TI75 1190.03 809.93 
1991·92 2251519 2517223 1133.27 800.99" 

7.1S It may be observed from the above data that the total advances 
under the programme 1988-89 have gone up compared to the preceding 
year. However,. the advances under the programme have shown slightly 
declining trend during the subsequent years mainly due to the substantial 
reduction in the physical target fixed by Government of India and 
corresponding reduction in the number of beneficiaries assisted by banks. 
The trend continued during 1991-92 for the same reason as 25.17 lalths 
beneficiaries received IRDP assistance (Physical target: 22.5 lalths) against 
28.97 lakhs beneficiaries assisted during proceeding. year (i.e. 1990-91). 
The per capita bank credit flow under the programme during 1991-92, 
however, was higher at Rs. 4502 as against per capita credit of Rs. 4106 
achieved during 1990-91, which indicates flow of higher amount of bank 
credit per IRDP beneficiary. 

7.16 Advances sanctioned under SEEUY/SEPUP Schemes for SC/ST 
for the programme years 1988-89 to 1990-91 compiled from the data 
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as furnished by the Banks to RBI and also for the programme year 1991-92 
as per the data so far furnished is as under: 

Year 

(AmoUDt in Iakha) 

SEEUY (Self Employment Scheme for Educated Unemployed Youth) 

Loan Sanctioned of which to SCI ST % ale of Adv. to SC/ST 

Number AmOUDt Number AmoUDt Number AmoUDt 
i 

1988-89 149619 31189.09 16817 3187.94 11.14 10.%2 
1989-90 106179 22854.24 14464 3081.39 13.62 13.40 
1990-91 93322 19026.48 18404 3311.94 17.58 17.40 
1991-92" 42366 9203.30 648S 1377.63 15.30 14.97 

• Provisional 

The decline in total credit under SEEUY for the programme year 
1989-90 was due to the having of physical target to 1,25,000 from 2,50,000 
for the year 1988-89. 

7.17 SEPUP (Self EmploYItlent Programme for Urban Poor) 

Loan Sanctioned of which to SC/ST % ale of Adv. to SC/ST 
Year 

Number AmoUDt Number AmoUDt Number Amount 

1988-89 332442 12821.66 60920 2187.50 18.32 17.06 
1989-90 334265 12902.69 72941 2m.37 21.82 21.48 
1990-91 160156 6944.06 31891 1333.47 19.91 19.20 
1991-92" 98441 4632.23 17820 845.71 18.10 18.25 

" Provisional. 

There was a decline in tenna of number of beneficiaries and the quantum of loan 
amoUDt from the proarantme year 1990-91 as the pbysical tarlet fixed was balved as 
only one beneficiary for every 600 popuiation was sc:lected as apinst one beneficiary 
for every 300 population in the previous year. The share fixed for SC/ST beneficiaries; 
bowever, continUed to be 30% both number wise and amoUDt wise. The Scheme has 
since been meraed ,.rth SUME Scheme." 

7.18 However in a post evidence query by the Committee as to why the 
targets prescribed for SCs/STs under the above Scheme had not been 
achieved in any of the years during 1988-89 to 1990-91 by the SBI, the 
reasons for non-achievement of targets as stated by SBI were as under: 

"Non-receipt of adequate loan applications from SC/ST beneficiaries 
is the main reason for not meeting the targets. It may not be out of 
place to mention that the loan applications are sponsored by the 
Block Development Officers. If these applications are scrutinised at 
the time of initial screening then the bank would Dot have to send 
back incomplete applications to the B.D.O. 
The Bahk is M the view that SCI ST Development Corporations may 
take up a survey in their area of operations to find out the number of 
eligible beneficiaries and their credit absorption capacities' so that 
instead of a general target of 30%, area spedfic target may be 
chalked out and the Bank's performance may be judged from such 
bench mark." 
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7.19 Besides this, the scheme-wise observations, as reported by RBI in 

regard to performance of banks were submitted to the Committee: 
"IRDP: The percentage of beneficiaries belonging to SC/ST 
categories assisted by banks during 1988-89 and 1989-90 to the total 
number of families assisted was 46.4 and 46.1 respectively. The above 
achievement was against the sub-target of 30% fixed by the Govern-
ment of India for the above period. The sub-target for SCs/STs was 
enhanced to 50% effective from 1990-91. Inspite of the above steep 
increase in the target, the banks succeeded in assisting 49.91 per cent 
and 50.n per cent SC/ST beneficiaries during 1990-91 and 1991-92 
respectively which is quite satisfactory. 
SEPUP: From the data relating to performance of banks under 
SEfUP in respect of SC/ST beneficiaries, it will be observed 
therefrom that the percentage of loan to SC/ST remain more or less 
same 20 during the years 1988-89 to 1990-91." 

. 7.20 With regard to reasons for non-achievement of target, RBI has 
stated that so far a SEEUY Scheme, is concerned, as per the study 
conducted by the RBI about achievments under the scheme, the Study 
revealed that in case of SC/ST category, applications only to the tune of 
50% to 60% of the target fixed for them were received by the banks from 
the District Industrial Centres (DICs) leaving no scope for the financing 
bank branches to achieve the targets. Despite the low receipt, the 
percentage of sanction by banks to the receipt of applications was 
satisfactory i.e. 69%, 61% and 55% respectively for 1988-89, 1989-90 and 
1990-91. 

7.21 According to RBI, the low receipt of applications under the 
Government sponsored Schemes, mainly appear to be due to: 

(a) the psychology/inhibition by SC/ST category to take up new 
ventures, as in Government departments, the jobs are available to 
them on reservation basis for the same qualifications. 

(b) SC/ST candidates get direct assistance from the Oistrict/State level 
SC/ST Corporations under more liberal schemes formulated by 
them. 

(c) enough pUblicity did not appear to have been given at the grass root 
level by the Government agencies. 

7.22 The rejection of applications appeared mainly due to the attitude by 
the Government agencies to achieve the targets, schemes being target 
oriented and sending the applications in bunches at the fag end of the year 
without seeing the eligibility of applicant/viability of the project. 

7.13 The Committee observed with dismay that the toW amount 01 
"'YIUICeI made by the Banka under the schemes sueb as IRDP, SEPUP ud 
SEEDY haYe gone down from 1988-89 to 1990-91 and the tar'lets laid down 
for SC./ST. under these schemes had Beyer been acbiel'ed in any of the 
yean from 1988-89 to 1991 ud particularly in the case of SEPUP ud 
SEEDY Scheme achieYelJlent had been far below the tarpts. nIB pCllltion 
bolds good for State Bank 01 India as well. The COIDIIlIttee haYe been 
informed that DOlI-receipt of adequate loan applications from SC/ST 
beneIIdarIes was the main reuon for not meetIni the taraets. 

7.24 The Committee recommend to SRI to improye upoR Its performance 
in IendInt to SCI ud ST. under aU theIe scbemes wbicb are nry important 
as tbese are related to leIf-eGlployment yentures. 

7.15 The Committee liiio reconunend that eDOUJh publicity in reprd to 
tbese Schemes sbouId be ginn by the Public: Sector Banks/GoYenuoeat 
.. encles at the ...... root level to bnproye upon ud COIIIOIIdate their 



38 

performance in lending to SCs and STs under these Schemes. The 
Committee further recommend the Ministry of Finance to suitably take up 

I the matter of rejection of applications with all the concerned Government 
agencies so that these agencies ensure that the applications are not sent to 
the Banks at the end of ·the year without proper scrutiny and further it 
mould be specifically seen that the eligibility of applicant/viability of the 
project has been taken care of as has been reported to the 'Committee by 
the Reserve Bank of India. 

(c:) Lead Bank Scheme 
7.26 It has been stated that· the SBI has lead responsibility in 94 lead 

districts, majority of which are in the under-developed Himalayan and 
North-Eastern regions. Under the Service Area Approach Credit Plans are 
being formulated in the Bank's lead districts on the basis of guidelines 
issued by RBI. 

7.27 The performance of the Bank vis-a-vis the outlay in its lead and 
non-lead districts during the year 1990-91 is furnished below: 

(Amount in Crores of rupees) 

Agriculture Industries Services Total 

0 A 0 A 0 A 0 A 

Lead Dis, 144 137 59 49 67 65 270' 251 
tricts (95%) (83%) (97%) (93%) 
Non-Lead 894 996 319 374 264 254 1477 1624 
Districts (111%) (117%) (96%) (110%) 

o - Outlay A - Achievement 
7.28 During the course of evidence. the Gommittee enquired as to how 

was it that SBI has given Rs. 996 crores under agriculture for the non-lead 
districts and 137 crores only for lead districts and the achievement of 
SBI has been 95% in the lead districts whereas it was 100% in the non-
lead districts, the witness explained: 

"State Bank of India has lead responsibility in 94 districts. Most of 
which are in relatively backward regions such as Himalayan region 
(22 districts), North-Eastern regions (28 districts) and the tribal areas 
in Andhra Pradesh, Bihar, Madhya and Orissa (19 districts). The 
credit aborption capacity in these Regions is rather limited due to 
inadequacies in'infrastructure, transport and communications, etc. On 
the other hand, State Bank of India functions as non-lead bank in 
areas which are relatively better developed and offer higher potential. 
Therefore, the Bank's performance has always been better in non-
lead districts than in lead districts." 

Lending by the SBI in the State of Bihar 
7.29 While taking evidence of the officials of the Government of Bihar 

on the subject of working of Integrated Tribal Development Projects in 
Bihar, they represented before the Committee that the SBI people and 
other Banks were not very keen on advancing of loans in the State. They 
further stated that 72% of the loans in the State were advanced by the 
private parties and only 4% by the Government Institution. 

7.30 The Committee invited comments of the witness in the light of the 
fact that the SBI was covering many districts in Bihar, too, as Lead 
Districts, the witness reacted: 
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"We will have to work it out. It is true that the credit deposit ratio 
is a little low; but basically we have been bringing this to the notice 
of the State Government authorities also. The industrial activity is 
not taking off in that State. There are certain large units like TELCO 
in Jamshedpur. But to that extent it is getting reflected in 
Maharashtra and not in Bihar. So the Bihar percentage looks low." 

7.31 The Com~ittee desired that the SBI may take some action in this 
regard so as to ensure that SC/ST people get more credit from SBI instead 
of going to private people who were just exploiting them. 

7.32 The Committee note that the performance of SBI In lending In Its 
Lead Diltricts does not appear satisfactory when compared to lending by 
the SBI under various sectors in Its Non-Lead Districts. Reasons advanced 
by SBI to the etrect that Lead DlItrlcts are mostly in backward regions such 
u Himalayan Region, North-Eastern Region and tribal areas In Andhra 
Pradesh, Bihar, Madhya Pradesh and Orissa where the credit absorption 
capacity was limited are not convincing. The Committee feel that some-
where the SBI has failed to deliver goods completely In Its Lead Districts 
~orlty of which happen to fall In the under developed Himalayan and 
North-Eastern rqjons. 

7.33 Further during the course of evidence of the omclals of the State 
Government or Bihar on the subject of Integrated Tribal Development 
Projects in Bihar, the Committee have learnt that the Bank Including the 
SBI were not very keen on advancing of loans In the State of Bihar and 
further 75% of the loans in the State were advanced by the private parties 
and only 4% by the Government Institutions. The witness also accepted 
during the course of evidence that the credit I deposit ratio in the State of 
Bihar are low. 

7.34 The Committee recommend the SBI to devise ways and means to 
consolidate upon its performance in lending under the Lead Bank Scheme 
under various sectors in its Lead Districts which also include Tribal areas In 
Andhra Pradesh, Bihar~ Madhya Pradesh and Orissa and now of credit In 
these Distrkts. The Committee further recommend· the SBI to Increase the 
flow of credit In tbe State of Bihar which includes Lead Districts of SBI also 
so as to contribute its share In the soclo-economic development of the State 
and also to safeguard the interests of the poor masses. 

(d) Educational Loans 

7.35 The amount advanced under this scheme to SC/ST students and 
number of borrowers during each of the three years by SBI has been given 
as under: 

(Rs. in Jakhs) 

Year No. of SC/ST Amount 
Students Advanced 

1987 87 7.72 
1988 130 13.53 
1989 151 14.34 
1990 180 16.20 
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7.36 Asked to state the number of Scheduled Caste/Scheduled Tribe 
students to whom the loans were sanctioned for studies abroad alongwith 
maximum amount Sanctioned to them, it was stated that no SC/ST student 
had approached them for an educational loan for studies abroad. 

7.37 The Committee desired to know as to whether it was proposed to 
revise the scheme to make it more attractive with special concessions for 
SC/ST students, the Committee have been informed by SBI that they have 
recently revised our Educational Loan Scheme and made it more liberal. 
Now, SC/ST students with pass marks in qualifying examination are 
eligible to take loan for non-technical/ non-professional school/ college 
education in India. 

7.38 During the course of evidence the witness stated that as on June 1990 
the total number of applicants for educational loans was 3501 of which SC 
and ST applicants were 256. It comes to 8%. 

7.39 In response of a query by the Committee regarding the policy of 
Bank in refusing loans to these students who do not find the IiCholarship or 
stipend adequate and require more money, the witness replied: 

"Stipend is normally given for meeting the fees and buying books. 
For a student who is not studying abroad, he does not require any 
loan and the stipend scales are fixed by the college authorities taking 
into account fees, etc." 

7.40 To a further query as whether the SBI was giving loan to a person 
who was already getting stipend, the witness stated that the Bank was not 
giving double facilities. 

7.41 In a post evidence reply, it was, however, clarified by the Ministry 
of Finance: 

"State Bank of India has reported that the equcational loans are 
made available even to those students who are in receipt of scholarship/ 
stipend if the amount of scholarship/stipend is insufficient to meet the 
cost of completing the course of study. In such cases the amount of bank 
loan is restricted to the shortfall between the cost of the course and the 
scholarship/stipend plus own funds subject to the upper ceiling as 
indicated below: 
(a) for school/college education in India-Four times monthly income 
maximum Rs.30,OOO; 
(b) for technical/professional education in India and abroad twelve time 
monthly income maximum Rs. 4 lakhs." 

7 .42 The Committee while welcoming the revision made in the Educa-
tional Loan Scheme wherein now SC /ST students with pus marks In 
qualifying examination are eligible to take loan for non.tecbnicaIrprofes. 
sional scbool/college education in India, note tbat the performance of SBI in 
lending to SCs and STs under the Educational Loans Is not at all 
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satisfadory. During the course of evidence the Committee have been 
informed that as on June 1990, the total number of applicatl0D8 for 
educational Loans was 3501 of which, SC and ST applicants were lS6 i.e. to 
the tune of 8% only. The Committee further note that no SC/ST student 
has been given loan for studies abroad. 

7.43 The Committee recommend the SBI to Improve upon Its perform-
ance in lending under the Educational Loan Scheme. They note with regret 
that no SC I ST student has been given loan for studies abroad by the SBI, a 
leading Bank. They recommend the SBI to give wide and Intensive publidty 
to its Educational Loan Scheme so as to ensure that It reaches the SC/ST 
masses. 

(e) Housing Finance 
7.44 RBI has issued guidelines to the commercial banks for extending 

housing finance to the SC/ST beneficiaries both the way of direct as well 
as indirect lending. The interest rate for loans upto Rs.50001- is only 4%. 
For loans above Rs.5000/-, the ttrms and conditions as applicable to 
general category for availing housing finance are applicable. 

7.45 The information regarding the housing Finance to SCs and STs 
have been furnished as under: 

(Rupees in thousands) 

Disbursement during the year Of whieh to SCs/STs 
Year 

No. of Ales Amount No. of Ales Amount 

1987 11635 38595 3817 15493 
1988 8503 34962 3788 15852 
1989 11769 43386 3755 17204 
1990 12194 38948 3076 14318 

7.46 The amount of housing finance extended to SC/ST beneficiaries 
during 1990-91 is Rs.5.00 crores and 17,545 beneficiaries have received 
assistance. 

7.47 Asked to explain the shortfall in number of accounts and amount 
disbursed to SCs/STs beneficiaries during 1990 and the reasons, therefore, 
it was submitted: 

"The reasons for shortfall in number of accounts and amount 
disbUrSed to SC/ST beneficiaries during 1990 are that less number of 
applications were received for housing finance which are generally 
sponsored by the State Government." 

7.48 The Committee are constrained to observe tbat under tbe Housiag 
Finance Scheme the performance of SBI in lending to the SCs and STs bad 
not been satisfactory as the number of accounts of SCa and STs bad shown 
a declining trend during all the years from 1987 to 1990. The ColIUIdttee 
feel that this Scheme needs to be popularised amongst SCa and STa and' 
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..... the SBI to take immediate steps to ensure that Its perfOI"llUUlCe 
improves UDder the Scheme. 

(I) Small Road and Water Transport Operaton 

7.49 The figures of advances to Small Road and Water Transport 
Operators have been furnished by SBI as under: 

Year 

1987 
1988 
1989 

1990 

Disbursement during the year 

No. of Ales 

27995 
30679 
38125 
22836 

Amount 

829802 
1052078 
1481188 
822214 

(Rupees in thousands) 

Of which to SCs/STs 

No. of Ales Amount 

7080 

7436 

6779 

5776 

122938 
209553 
141596 
91441 

7.50 To a query by the Committee as to how was it that while there had 
been a continuous annual increase in number of accounts and amount 
disbursed from 1987 to 1989 and sudden decrease during 1990 in total 
disbursement, in case of SC/ST. however, there had been continuous 
decline in the number of account and amount disbursed from 1988 to 1990, 
it was answered: 

"Our branches were instructed to be selective in their approach while 
granting loans to these borrowers as the overdue in this area have 
mounted to a non-acceptable level. This obviously caused a declara-
tion in the disbursal amount." 

7.51 On being asked by the Committee as to whether the SBI has 
received any complaints regarding shortfall in disbursing of loans to SC/ST 
during 1989-90 and if so, the remedial action in this regard, it was 
submitted: . 

"However no complaints were received by the Bank. Individual cases 
are considered on their merits." 

7 .52 The Committee note that under tbe Scbeme for 'Small ROIId and 
Water Transport Operations', the perforllUlllCe of SRI in Ienc:UoI to SCI 
and STs have shown a continuous decUning trend both account-wise and 
amount-wise, whereas tbe total disbursement under this bead to the 
borrowen of the general category as well as the accouDts have beeD found 
rising from 1987 to 1990. The re8IOD for this bas been stated that 'overdoes 
aoder this scheme have amouDted to a Don-acceptable level causina • 
dedaratioD In the disbursal amount'. 

7.53 The Committee feel that tbe plea advanced by the SBI for low 
disbunal of loans under tbis bead does DOt bold Rood 10 far as the 'SCI and 
STs are concerned sioce they form an iDsipUlcant part 01 the total credit 
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UDder this 1Idaeme. The Committee, therefore, recommead the SBI to 
Impron upoa .ta performaac:e In leadlna to SCI and ST. UDder the Scbeme 
for 'SauIII Road IIDCI Water Tnmsport Operaton'. 



CHAPTER VIII 
OTHER MA TIERS 

(a) Physical Veriftcation of Assets & Post-Disbursal Monitoring of Loans 
under IRDP 

8.1 During the course of evidence, the Committee observed that under 
the DRDA and the IRDP Programmes, Bank Officer (Field Officer), 
Veterinary Doctor and Tribal Welfare Extension Officers purchased 
animals and supplied the same to the beneficiaries. However at some 
places local purchase of animals has· been allowed and the Bank Officer 
makes payment to the supplier of the animals in the presence of veterinary 
Doctor and Block Tribal Welfare Extension Officer. The Committee also 
pointed out that it was a common experience at such places that the animal 
was taken back by the suppliers by paying only a portion of the loan 
amount to the beneficiary. The same animal was being sold twice or thrice 
by the supplier in collusion with the concerned authorities. Thus, in such 
cases, the very purpose for which the loan has been sought for is defeated 
and the poor and socially vulnerable beneficiary suffers because he neither 
gets the animal (asset) nor the full amount of loan. Rather, later on, the 
entire burden of loan falls back upon him which in the absence of the 
animal (means of earnings), he is unable to pay and falls prey to the 
system. 

8.2 In a post evidence reply it has been explained to the Committee as 
under:-

"Under I-RDP the assets procured should be of standard quality, at 
economic prices and to the satisfaction of beneficiary. It is normally 
the responsibility of the District Rural Development Agency to make 
assets available to the beneficiaries. In order to ensure this, Purchase 
Committees are envisaged to be set up. The Committee should 
consist of the beneficiary, a representative each of the DRDA, the 
financing bank, the concerned Department, and public representative 
of SCs/STs. The proposal Form for the insurance under the above 
scheme shall be completed by the Bank Representatives of the 
Purchase Committee at the time of purchase of the animal. 
This form should be submitted to DRDA/Bank alongwith the Health 
Certificate issued by the Veterinary Officer/VAS. All such proposals 
collected by the bank are sent to the Insurance Company alongwith 
Veterinary Health Certificate. Based on the recommendations of the 
Study Group set up under the Chairmanship of Shri R.K. Kaul, the 
then Deputy Governor, RBI and Chairman, NABARD, for 
streamlining the existing arrangements for flow of credit and supply 
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of inputs and assets of IRDP beneficiaries, the arrangements of 
Purchase Committee for purchase of animals was discohtinued in 22 
blocks selected for cash disbursement on experimental basis, with 
effect from May, 1986. This was done with a view that the beneficiary 
be allowed on his own to select an animal of his choice and make 
payment to the supplier against the cash receipt (under system of 
cash disbursement) as the rural borrower can himself assess the 
quality of an animal and buy the best available at suitable price 
according to his choice. However, the animals acquired by the 
beneficiary should be verified by the field staff of the bank within a 
period of 15 days. The above system of disbursement of IRDP 
assistance in cash has since been extended to half the number of 
deveJopment blocks (i.e. above 2500 blocks) by Govt. of India. The 
system was envisaged to be extended during 1990-91 to the blocks 
having proper infrastructural facilities, backward and forward linkages 
pre-disbursement counselling and post-disbursement follow-up and 
supervision including visits for verification of the utilisation of the 
assets by the implementing agencies." 

8.3 The Chairman of the Committee highlight~d his deep concern over 
the fact that under the IRDP Loans for livestock; funds were being 
misappropriated while there no assets were being created. This was a sheer 
wastage of Government funds. The concern of Chairman was shared by 
the whole Committee. 

8.4 It was desired to know from the witness as to how the poor SC/ST 
people could be benefitted without a project or asset by simply distributing 
money to people and there by making them idle. 

8.5 A query was raised before the witness as to whether they had got 
any complaints about this or did they know anything about this, the 
witness replied in the affirmative. 

8.6 The witness further substantiated: 

...... So, this abuse has come to light many times. The sample study 
made by the Govt. of India revealed this abuse." 

8.7 The Committee desired to know as to how did the Ministry of 
Finance propose to have a check on this or devise the means as to how 
to deal with this problem, the representative of the Ministry of Finance 
submitted: 

"In all the schemes the State: Governments are involved. Th~ 
Schemes are formulated and implemented in association with State 
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agencies and the State agencies have got much manpower to monitor 
all these things. 

In the rural branches of our banks, we do not have such a large 
network of people to follow up on these matters. We do have Field 
Officers who make research with the borrowers as to whether assets 
have been created and so on. But, we do not have large man power," 

8.8 The witness further clarified: 

"So long as we were having the disbursement mainly in terms of 
kind, misuse was there, but it was very limited because the Field 
Officer used to be there and the doctor also used to be there. There 
was some anomaly and in some cases double financing was there. But 
that was not in a very big way." 

8.9 The Committee pointed out: 

"You have verified it before the payment. But after making payment, 
you have not verified whether the animal is with him or not. 

You say that the Field Officers are subsequently instructed to see that 
the money is recovered. But they never verify it because they are 
involved in it." 

8.10 The representative of the State Bank of India replied that in a large 
number of cases the animals were being sold away. 

8.11 The witness submitted over the issue: 

"Whenever we get such complaints on defrauding the public 
institution, we refer those complaints to the CBI. But the number of 
complaints is so much that CBI is also helpless." 

8.12 The Committee pointed out: 

"Since now you have identified one of the reasons for the misues of 
funds, have you ever raised this matter for the review of instructions 
given earlier." 

8.13 The witness reacted: 

"In all meetings, we have been telling the Ministry about this." 

8.14 The Committee desired a specific commiWIent from the witness the 
issue. 

8.15 The witness responded: 

"Khusoro Committee were appointed and they closely examined this. 
Their finding was that the staff was less. For one man it wllS very 
difficult to supervise 500 accounts." 
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8.16 The Committee expressed their views. 

"I am telling you about combined effort physical verification has to 
be done by DBO, District Development Officer as well as Bank 
Officer. To that extent, they will have to see how many cases would 
be supervised from the bank, how many by the DBO." 

8.17 The Committee pointed out: 

"Money is financed by the bank. You have to get back the money. 
BDO does not get back the money. He only give subsidy money." 

8.18 The representative of the Ministry of Finance reacted: 

"We will write to the State Governments to Cooperate." 

8.19 The Committet expressed their view that when the payments are 
made direct to the beneficiaries, this was one benefit in that no middleman 
would be there and the beneficiary can directly purchase the animal and 
there was no doubt about that. The Chairman raised this concern that in 
tribal areas owing to social backwardness and iliteracy certain people were 
given to the habit of drinking and were consequently, indebted to liquor 
vendors. or like that and a danger was involved here that they 
misapropriate whatever loan amount they got or waste it in the process 
and after sometime they were left with no balance. 

8.20 To this, witness reacted: 

"I am myself grouping for a solution to this problem. We are going 
to see that our banker improves his performance. But there are many 
other factors in that areas whether it is the middlemen or the so 
called social worker who spends a portion of money and the rest he 
puts it into his assets. Assets become non-productive and he remains 
indebted. " 

8.11 The Committee oblerve that under the IRDP (Intep'ated Tribal 
Development Proaramme) the banks were provldlna IoeDs ID cab lor Uve 
Itock Uleta Uke Cow, Buffaloes, etc. wbereiD, the Bank 0fIIcen ..... 
payment to the supplier 01 the animal ID the preaeDCe 01 Trlbal Wellue 
Extension 0IIIcer and the Veterinary Doctor. It bas been a common 
experience 01 the CommIttee that such loans were being liven fldidoully 
with the connivance 01 the middleman and the authorities concerned, 
whereas no 8IIets were being created and the money Wall being taken away 
by the mkIdIemaa and other concerned by paying only a ....... portion 01 
aDlOUDt to the lOdaIIy backward beneftdarles wblc:h IDduele SCs and STs 
abo and the entire burden 01 lou lalls over them. The SBI .... abo 
reported to the Committee during the course 01 evldence that ..... plestudy 
made by the Government abo revealed that this abuse Wall prev ... t and 
the bank has also notlced it anel they have been teIIlng the MIaiItry 01 
F1nance about the same durin. the·course 01 meetlnI with them. 
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8.ll The Committee feel that there was apparently lack of vigilance on 
the part of bank otncen in physically verlfylnl the assets under the 
pI'OII'IlIDlDe and especlaUy the post !disbursal monitorilll of the assets was 
DOt being carried out properly. This concern of the Committee had been 
sbared by the representative of the MinIstry of Finance repeatedly dUl'ing 
the course of evidence. 

8.23 The Committee do not subficribe to the view advanced by the 
MIniatry of Finance ~t for want of sufllcient fteld stall' It was very dlfllcult 
to supervise aU the accounts. 

8.24 The Committee very strongly recommend to the Ministry of Finance 
to make aU the necessary III'I"IIDplDents to ensure that under IRDA loans, 
particularly the loans for Uve stock in the backward areas, pbyslcal 
verUkation of the a8IIets as weD as post disbursal monitoring of loans are 
made compulsory and bindilll. They further recommend tbat under sucb 
loans the presence of the middleman / supplier should be eUminated and the 
entire loan amount sbould be given 'direct to tbe beneftclary. On the 
condition to purchase the animal of any other asset for which the loan bas 
been sanctioned within one montb. The Committee also suggest that 
deterrent action should be taken apinst sucb bank ollk:en who are found 
pHty of coDusion with the middleman or for that matter any other party. 

(b) Banking Scbemes for Tribals 
8.25 In the written information furnished to the Committee, it has been 

stated by SBI that: 
"We have advised our Branches to give due weightage in various 
credit programmes to SCs/STs and also to formulate special bankable 
schemes suited to members of these communities with a view to 
ensuring larger flow of credit for their self-employment ventures." 

8.26 In a post evidence query when asked to furnish a list and other 
details of the Banking Schemes suitable for Tribals which have been 
formulated by the SBI Institute of Rural Development, Hyderabad and 
Bhubaneshwar Circles, it has been stated that SBI have not formulated any 
special/separate scheme for tribals. As regards formulation of scheme 
by Bhubaneshwar Local Head Office, they have evolved the following 
schemes/programmes for the benefit of SC/ST: 

SI. Name of the Scheme 
No. 

(Rs. in lacs) 

1. Pilot Project for dry land development in ST 52.00 45.00 2051 
Sundargarh district. 

2. Scheme for Sahai grass plantation in Betnoti ST 2.29 1.00 56 
Block of Mayurbhanj District. 

3. Scheme for financing traditional marine SC/ST 8,25 6.46. 81 
fishermen for purchase of boats and nets under 
Bay of Bengal Prog, 
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(RI. in lacs) 

4. Scheme for Motorisation of country crafts. SC/ST 12.00 6.93 42 
~. Financial! of STs through Gram SC/ST 19.5O 12.SO 1200 

Vikash Dev. Society Kumudabahai. 
Kalahandi. 

94.04 71.89 J4JO 

8.27 The Committee Dote with .ppreclation that State Bank of b.cua have 
advised their Branches to live due welgbtaae to SCa/ST. In various credit 
pl'OlJ"lUl1lllel and also to formulate special bankable IChemes suited to 
members of tblle communities and that In fact the memben ~ these 
COIIUDunities and that In fad the Bhubanesbwar local Head 0fIIce 01 the 
Sta~ Bank of India have evolved cretaln lCbemes for the benefit of SCsI 
STI, for their beaeftt mould be formulated by other oIIk:es ~ the State 
Bank of Inida also. 

(c:) Revision of Criterion for Loans under IRDP 
8.28 Small fanners witb land holdings upto 5 acres of dry land or 2.5 

acres of Class I irrigated land are eligible for getting loans under IRDP, 
annual family income should not exceed Rs. 11,000/-. 

8.29 During the course of evidence, the Committee raised queries as to 
eligibility conditions for lending under IRDP. The Chainnan of the 
Committee, inter-aliD made the following observations: 

"Under tbis IRDP Scheme, eligibility criteria has been laid down. 
Somewhere it is said tbat the annual income should be less than 
Rs. 11000 and somewhere it is said that five acres of dry land of 2.5 
acres of irrigated land etc. I would like to seek your clarification on 
this. 

As regards land, you bave already said that applies to rural areas. 
So, land is taken into account for agriculturists. Rs. 11000 condition 
is taken into account for those who do not have land, those wbo have 
got land up to 5 acres, are taken into accounts and those donohave 
land, their income is calculated from other sources. So, these people 
come under the purview of IRDP. DRI, etc. My point is tbat most of 
the loans go to the agriculturists." 

8.30 The witness responded again:-
"There is a cut off point down by the Rural Department. Even this 
Rs.l! ,000 used to be Rs. 8000 and even Rs. 5000. This has been 
raised from time to time, whereas land has been kept more or less, 
constant at 2.5 acres. So, the Rural Department has gone into it and 
after great deal of consideration, they have fixed five acres for dry 
land and 2.5 acres for wet land. 
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In the rural sector, considering the number of landless labourers 
and artisans, the land owners are much better off. Landless labourers 
and artisans are covered for getting subsidy." 

8.31 To this the ChainnaA of the Committee reacted: 
"00 you mean to say that the people who own land commit sin? The 
small shopkeepers are bettern than the land owners." 

8.32 the representative of the Ministry of Finance attempted to clearfy: 
"The shopkeepers are better off, but there is a distinction here." 

8.33 The Chairman reacted: 
"I do not agree with your argument. The people who own 5 acres of 
land go for work in the road, because they only get food for three or 
four months from their land, you should give your point of view on 
this whether it is reasonable or not." 

8.34 The representative of the Ministry of Finance commented: 
"I am not concerned to comment about it but I wiD convey the 
feelings of the Committee to· the Department of Rural 
Development. " 

8.35 The Committee finally commented: 
"It is not helpful to everybody, because income varies from place to 
place and the poor people are devoid of this priviJeage in the 
backward areas. Simply giving loans to them will not help. You have 
to give them lOme subsidy." 

•• 36 The CommIttee obIene tbat under the ....-t eUaIbDItY criteria 
IIxed for ...... under IRDP poor people ID the Ndnrard ...... 11ft .... 
left out of the purview of the ICbeme lor ........ They 11ft ...., deaied the 
beDeftt oflUbUdy owIq to the ftIioaaI dllrenace ID ........ from the .Iad 
hokHnp etc. ..... the couatry. The COIIIIIIittee .........,...., that the ....-t criteria lor ....... ad ...... under the IRDP IbouId be rnIewed 
............... y UepIaa ID view the eanIDp from .... In dlftenat ..... of 
the couatry 10 • to eDIUI"e tbat the poor people ID the *kward ..... 11ft 

... deaIed the beDelt of the lou • well • IUlllldy under the 1JI"OII'8IIIID. 
(d) RaIIIDa Project CGIt OmIt under IRDP 

8.37 Integrated Rural Development Programme (IRDP) has the 
foDowing aims and objectives: 

"The Scheme: To assist families living below poverity line in 
rural areas by providing income generating assets to take up self-
employment ventures in rural industries, small business and allied 
agricultural activities. 

EllPbIUty: Small farm~rs with land holding upto 5 acres of dry land 
2.5 acres of class I irrigated land. 
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Annual FlllDily Income: Not to exceed Rs. 11,000/-. 

Subeidy: 25% to 500/0 of loan amount. 
i) Maximum Rs. 4,000/- per family (Drought Prone Area Project). 
ii) Maximum Rs. 3,000/- per family (Non. DPAP Areas). 
iii) Maximum Rs. 5000/- per family- SCIST, handicapped 

beneficiaries ... 
8.38 The Committee pointed out that under DRDA (a part of IRDP, a 

programme of the Ministry of Rural Development) and ITDA (a part of 
ITDPI Integrated Tribal Development Programme, a programme of the 
Ministry of Welfare), the project cost limits were the same, whereas, the 
annual family income criterion under DRDA was 'the poverty line limit' 
(which has now been raised to Rs. l1,OOO/-from 6,400/- by the Planning 
Commission. Further, under ITDA the annual family income criteria was 
double the poverty line limit. During the course of evidence, the 
Committee raised a query as to why the project cost under IRDP had not 
been revised when the annual family income limit (poverty line limit) 
under the scheme was raised from 6,400/- to 11,000/-. 

8.39 The witness submitted: 
"Sir, we do not have the information now. The programme which the 
banking sector finances includes IRDP also." 

8.40 The Committee enquire from the witness that suppose a person 
wanted to have tubewell or an irrigation well for which he applied for a 
loan of Rs. 40,000 but he got only rupees 10,000 for the same, how will it 
help him. 

8.41 The representative of the Ministry of Finance responded: 
"I think we need to revise the norms and standards. They must be 
requested to look into this issue. As the Chairman pointed out there 
is a case for revision of norms." 

8.42 The Chairman observed: 
"After 1st April, this increase has come, that is, Rs. 11,000. 
Previously, it was Rs. 6,400. Most probably, they have not given the 
increase in the project cost as also the subsidy." 

8.43 To a query by the Committee ac; to who has increased the poverty 
line from rupees 6,400 to rupees 11,000, the witness replied that Planning 
Commission has done it. 

8.44 The representative of the Ministry of Finance clarified: 
"The implications are there. The Planning Commission also comes 
into the picture. Because once you increase the project size, the 
subsidy element in the project also comes up. That means, the 
Planning Commission should 'provide increased Budget to the 
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Ministry of Rural Development for taking care of the increased cost 
of the project," 

8.45 During the evidence it was again stressed that wh.ile reviewing the 
poverty line limit by the Planning Commission, the project cost limit 
under the scheme also should have been increased. 

8.46 The representative of the Ministry of Finance further clarified: 

.. As I said, the Banking Division in the Ministry of Finance does not 
finalise these things. It is finalised by the Planning Commission, the 
Ministry of Rural Development and the Ministry of Finance (Deptt. 
of Expenditure). They have to really sit together and finalise it. We 
are not involved in exercising the finalisation of norms." 

8.47 The representative of the Ministry of Finance gave an assurance 
that they would ascertain the position from the Ministry of Finance. 
Ministry of Rural Development and Planning Commission as to what 
were their. views on that. 

8.48 The Ministry of Finance was given one month's time by the 
Committee to give the exact position in this regard. 

8.49 In a post-evidence reply to the question of raising of the present 
limit of loan of Rs. 10,000/-. it has been submitted: 

"The Ministry of Rural Development is of the view that the norms 
fixed for both farm and non-farm loans under IRDP required to be 
revised in view of the escalation of costs and situation in the field. 
They are considering the matter in consultation with the Reserve 
Bank of India." 

8.SO The Committee noted with p-eat concern that the poverty line Hmit 
to Judge the ellglbiUty for credit fadUties under IRDP (JDtegrated Rural 
Development Prop-amme) has been raised from Rs. 6400/- to Rs. 110001-
by the PIaJutIq Commilsion without making any correspondlq changes iu 
the project cost limit to be covered uncIer the acbeme. The Committee 
have been Informed that the Ministry of Rural Development are of the 
view that norms IIxed for farm and non-farm loans under IRDP are 
required to be reviled iu view of the escalation of the cost and situation iu 
the field and the matter is beln& considered iu consultation with the 
Ilaerve Bank of 1ncUa. 

8.51 Tbe Committee recommend to the Ministry of FInance to punue 
the matter vigorously with aU the concerned Departments so as to ensure 
that the norms are reviled iu a definite frame work of time and- also to 
e.....-e increased credit amount to SC and ST communities under IRDP as 
they form a ~or target group for leading under the acheme. 



S3 

(e) Lou AppUcadoaa 
8.52 It has been stated by the SBI that they have received 87178 loan 

applications from all categories of borrowers; out of which 54819 cases 
were sanctioned. The share of SC/ST beneficiaries amounts to 22.92% in 
the number of loan proposals sanctioned. 

8.53 Asked as to whether the SBI had made any specific study regarding 
the reasons for rejection of loan applications of Scheduled Castes I 
Scheduled Tribes, the Committee were informed: 

"No. However, the suggestion has been accepted for future 
reference." • 

8.54 During the evidence the Committee categorically desired to know 
as to why a survey regarding the reasons for rejection of loan applications 
had not been conducted by the SBI during the past, the representative of 
the Bank stated: 

"According to the reports which are required to be submitted by the 
banks to the RBI, we get a composite picture. There is no separate 
picture." 

8.55 When the Committee desired to know further during the course of 
evidence whether such survey had never been conducted by the Bank, the 
representative of the SBI mentioned that previously, it was not conducted 
and only after the Committee had asked the Bank for the same, the 
information was collected by the Bank. 

8.56 As regards the collection of such data by the Finance Ministry, the 
witness replied: 

"The number of applications we have received at the bank level, we 
have note that information. . 

8.57 During the course of evidence the Committee desired that a micro-
level evaluation of the loan applications of SCS and STs outlining the kind 
of rejection of loan applications taking place, reason for low number of 
applications, from where do the applicants come and whether the loan was 
given to them, the type of people apply, to which age group they belong 
and allocation of amount, reasons for which they want the loan, who were 
the people receiving the loans and how the loan amount was 'filtering down 
and how it is disbursed etc. 

8.58 The Committee pointed out that they were interested in the broad 
spectrum/overall picture of what was happening to SCs and STs so as to 
analyse actually what was' the position. Because, unless it was done how 
could it be known as to whether the policy corrections had been made or 
not. 

8.59 The Committee stressed the need for taking such a survey/study 
which should have been taken even quite earlier. The witness reacted to 
the suggestion by saying that the case,s for study had been identified. 
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The witness responded: 

"There are a lot of agencies at the district and block levels. There are 
Scheduled Caste Welfare Corporations who are sponsoring 
applications to the banks and the banks are doing a credit appraisal 
and sanctioning the loans." 

8.60 During the evidence the Committee mentioned that perhaps the 
bank had not really bothered so far as to what had been going on at the 
ground level with SCS and STs. The Committee expressed their view that it 
was not the sCheduled Corporation but the Bank which was supposed to 
carry out such a survey/study by itself. 

8.61 In the post evidence query as to whether the Govemment/SBIIRBI 
proposes to undertake such a study it has been submitted by the Ministry 
that State Bank of India has reported that they propose to undertake a 
survey of the type envisaged/suggested by the Parliamentary Committee 

,during the 3rd quarter (October-December) of 1992-93. The focus of the 
survey will be on the types of SC/ST borrowers activities financed, 
success/failure rates and causes thereof and finally to what extent bank 
finance helped this category of people to improve their annual income and 
standard of living. Survey will cover operation of the various credit 
schemes scope for improvement besides analy~is of reasons for rejection of 
applications. 

8.62 The Committee obIerve that neither the SBI oor the MiDJstry 01 
FiDanc:e (Bankl ... Division) 01 the Reserve Bank 01 India .... cooducted any 
lIIney ..... ysina aspects or loan appIkatioas from the Scheduled C .... and 
Scheduled Tribes. ID a post-evideDce reply, the Committee bal'e been 
Wormed that SBI proposes to undertake a lIII'\'ey 01 the type eal'ilapd / 
sugested by the Committee, durlna the 3rd quarter (October-December) 01 
1991-93. The Committee recommend that the propoaed survey by the S811n 
reprd to the Ioaa applications sbould refted abroad spectrum 01 the picture 
01 Ioaa appUcatioDs from SCs and STs as bas been sugested by the 
Committee during the c:oune 01 evidence. 

8.63 The Committee further rec:ommead, that the Ministry 01 F'bumce 
(Bankl ... Division)/Reserve Bank or India should take up the type 01 survey 
...... ted by them during the coune or evidence or SBI in reprd to the 
loan applicatloas. The Committee would further like to be appi1Ied 01 the 
outcome 01 the IJI'OPC*d survey to be conducted by the S81 in reprd to the 
loan appUcatioas. 
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(I) Recovery P08Ition or Loans Under DIfferent Schemes from SC./ST. 
8.64 Data regarding recoveries of loans under DRI was furnished to the 

Committee as under:-

Period 

April, 1988 
to 

April, 1989 
April, 1989 

to 
March, 1990 
April, 1990 

to 
March, 1991 

Recoveries from 
SC/ST 
beneficiaries 

55.60"0 

49.99% 

64.93% 

Rewveries from 
other 
beneficiaries 

57.92% 

74.1O'Y0 

55.19% 

8.65 The Committee observed from written replies furnished to them 
that separate data on recoveries made from SC/ST was not with the SBI, 
as there was no system of collecting the same under the present system of 
maintaining the data in vague. Consequently, the information was not 
made available to the Committee. 

8.66 During the course of evidence a point was made by the Committee 
that, if the information, that the recoveries from general public or from 
SC/ST were almost the same was given wide publicity, it will do immense 
good to the country. There could be public support for these programmes 
and more encouragement for assisting financially the SC/ST people. 

8.67 The Committee note that under the prellent system of malntalnlna 
data reprdlna recoveries of loans from the borrowers under dilrerent 
schemes, the separate information regarding recovery position from SCI 
and ST. W85 not _ being monitored under aU the schemes except under the 
DRI Scheme. The Committee feel that with the teclmology available at the 
cUsposaI or the BaakJ, tIIere should not be any cUIIIculty in malntainina such 
an information. 

8.68 The Committee recommend the MiDIstry or Flnanc:e that such 
Information regarding the recovery position from the SC and ST borrowers 
should be IDIIintained by aU the Public Sector Banks inducUng SBI 10 85 to 
bring out a clear picture reaarclini the recovery posltioa from SCI and STI 
under Mereut schemes. 

8.69 The Committee further note from the data furnished to them tbat 
the recovery posItioa from SCI and ST. borrowen WIll 85 good .. the 
borrowers from the geoeraI cateaory under DR!. It is • pneraI aperieace 
of the Committee as well that the recoveries from SCI and ST. borrowers 
are nearly the same 85 that or the borrowen from the general cateaory. The 
Committee further recommend that the banks should invariably ladude a 
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column in their Annual Reports higblighting the recovery position from the 
sea and STs borrowers, whicb, the Committee leeI" would In turn belp In 
mobiUs1ng more pubUc: support lor thea programmes and more 
encouragement lor assisting ftnandaUy the SC/ST people. 

(g) Training to Bank OIIiciais by SBI to Identify and Implement BanIdns 
Schemes Suitable lor Tribal Areas 

8.70 It has been stated in a post evidence reply: 
"SBI has been giving inputs through various training programmes to 
our operating staff, with special attention to re-orient their attitude for 
assisting the economically weaker sections of the society including the 
SCs/STs. In this direction State Bank Institute of Rural Development, 
Hyderabad have designed a special training programme for our 
officers on financing of tribals with a view to implementing suitable 
banking schemes for their development. The focus of this programme 
is on developing the skills of the operating staff, to identify and 
implement such of the Bank's schemes which could be specially suited 
to tribal areas, our Bhubaneshwar Circle has already conducted one 
such programme recently." 

8.71 It has been stated in a Post Evidence reply that SBI has conducted 
5 programmes on tribal development in the last two years and 103 officers 
from various branches located in tribal areas in different States were 
imparted training. Further one additional programme had been started 
from December, 1992. 

8.72 To ensure that this training programme is conducted on an on-going 
basis, the SBI Institute of Rural Development, Hyderabad, have slated 
two programmes in each half of the year. 

8.73 In reply to a post evidence query by the Committee as to furnish 
further details on the subject, the SBI has furnished the following 
information: 

"PROGRAMME FOR TRIBAL DEVELOPMENT 
(Programme for Financing Tribals) 

COURSE DESIGN 
Target Group Field Officers/RDOs, Branch Managers/ 

Managers of Divisions/RDMs. 
Objectives (1) To bring about attitudinal changes. 

(2) To impart knowledge of Tribal sociology, 
psychology & economy. 

(3) To develop the skills of identification for 
formulation and implementation of areas 
specific schemes in co-ordination· with 
various developmental and research 
agencies. 
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Duration 8 days (30 sessions)". 
8.74 The Committee appreciated that SRI Institute of Runl Development, 

Hyderabad designed a programme 'or SRI 0fIIcers on ftnandng 01 tribals 
with a view to implement specially suitable banking schemes for tribal areas 
for the development of the tribals and SRI has conducted m the last two 
years. It is also being ensured by the SRI that the programme Is conducted 
as on on-gomg basis. 

8.75 The Committee desire the SRI to maintain this tempo iD future abo 
and they recommend that such training programmes for SRI oIIIcen on 
financing of tribals should be designed by other drdes of SRI, abo. 



APPENDIX 

(Vide Para 4 of the Introduction) 

Summary of Conclusions/Recommendations conl4ined in the Report 

Sl. Reference to 
No. Para No. in 

the Report 

1 2 

1. 1.10 

2. 2.20 

3. 2.21 

Summary of Conclusions/Recommendations 

3 

The Committee appreciate that the State Bank of 
India is having two Members belonging to Scheduled 
Castes and Scheduled Tribes on its Board. The 
Committee expect that the State Bank of India 
authorities will follow the same practice in future 
appointments also in view of the fact that it is 
administratively possible for them to do so. 

The Committee note with deep concern the exist-
ing backlog of 235 Scheduled Castes and 238 
Scheduled Tribes in the clerical cadres which is also a 
feeder. cadre for promotions to the officers cadre as 
on 30.6.1992 in SBI despite the three special recruit-
ment drives conducted by the Bank during 1989, 1990 
& 1991. The backlog also exists in the Officers cadre 
as weD as subordinate cadre. As regards the Backlogs 
in respect of ST in the feeder cadre the Committee 
concur with the views of Bank expressed during 
evidence that 'One thing required was to give STs 
intensive Training'. 

The Committee have been further informed that 
during the Special Recruitment Drive in 1989, 
the SBI brought the backlogs almost to the nil point 
because the Government instructions at that time 
were that irrespective of the vacancies, the Bank 
could recruit the people to clear the backlog in SCI 
ST categories of posts and the Bank went beyond the 
50% rule. These vacancies were to be adjusted 
against the vacancies arising in the future. • 

58 



1 2 

2.22 

S. 2.33 

6. 2.34 

S9 

3 

The Committee lcoontmend to SBI that the back-
logs existing in all the categories of posts should 
be liquidated within one year on ~ priority basis as 
bas been assured by the representative of the Minis-
try of Finance during the course of evidence and for 
the purpose, various ways and means should be 
devised by the SBI so that the Bank can start with 
reservations on a fresh slate. The Committee while 
very seriously viewing the backlog of Scheduled 
Tribes in the clerical cadre recommend that the State 
Bank of India should make proper and comprehen-
sive arrangements for the intensive training of 
Scheduled Tribe categories i.t. for the pre-recruit-
ment, pre-promotion, in-service as well as the post-
promotion training, as has been admitted to by the 
representative of the State Bank of India during the 
course of evidence. For this purpose the Committee 
stressed that if necessary, Special Recruitment Drive 
exclusively for Scheduled Tribes should also be 
undertaken by the State Bank of India. 

The Committee note with great concern that there 
had been huge shortfall in promotions of sea 
and STs during all the 3 years from 1989 to 1991 in 
State Bank of India for promotions from clerks to 
JMGSI, the reasons for which have been explained in 
detail to the Committee. The Committee have been 
told that in Madhya Pradesh, the promotion process 
will be starting shortly and in a few circles viz. Delhi, 
Hyderabad, Chandigarh and Patna, no promotion 
exercise could be carried out durin, 1990 & 1991 
owing to non-availability of vacancies. 

The Committee find that certain relaxations such as 
fixing separate eligibility criteria, period of service, 
relaxation in pass percentages, etc. being given 
to SC/ST candidates. The Committee while 
appreciating these steps being taken to remove 
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7. 3.4 

8. 3.5 

9. 3.8 

10. 3.9 
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3 

shortfall in promotions recommend that in Madhya 
Pradesh, the promotion process should be started 
without any further loss of time and in Delhi, 
Hyderabad, Chandigarh and Patna circles, as soon as 
possible the vacancies should be identified to effect 
promotions. They further desire that State Bank of 
India shouldlensure that the huge shortfaUs existing 
in the promotions of SC/ST candidates from clerks to 
JMGSI are removed within a stipulated framework of 
time. 

The Committee feel that the reply given by the 
Ministry of Finance (Banking Division) in respect 
of the necessity of the half-yearly review of 
implementation of Reservation Policy by the State 
Bank of India is self-contradictory and unacceptable. 

The Committee are strongly of the view that if the 
review of implementation of Reservation Policy 
in Dena Bank could be made on half-yearly basis, 
then there is no reason why a similar half-yearly 
review in the State Bank of India Or for that matter 
the Banking Industry as a whole could not be made. 
The Committee accordingly recommend that the 
Ministry of Finance should make a uniform policy in 
respect of review of implementation of Reservation 
Policy for the Banking Industry as a whole including 
State Bank of India and in their opinion such a 
review should be made on half-yearly basis as it 
would enable the Board to take corrective action 
during the course of the year, if required. 

The Committee observe that the transfer and 
postings in State Bank of India are made keeping in 
view the administrative requirements and exigencies 
of the Bank and any specific complaint from SC/ST 
officials of harassment on account of untouchability 
being in practice at a particular centre is attended to 
sympathetically. 

The Committee feel that sympathetic consideration 
of the complaints of harassment from Scheduled 
Castel Scheduled Tribe Officials on account 
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11. 3.11 

12. 3.20 

13. 3.21 
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of untouchability being in practice at a particular 
centre is not enough and it is essential that the State 
Bank of India should strive to ensure that 'SC/ST 
officers are not posted or transferred to such centres. 

The Committee note with utter dismay that out of 
a total number of 176 officer posted abroad in 
the foreign branches of SBI during the years 1989, 
1990 and 1991, only 3 officers belonged to Scheduled 
Caste and Scheduled Tribe categories. The 
Committee strongly recommend that w.hile making 
postings abroad; State Bank of India should ensure 
that a fair proportion should be given to the Officers 
belonging to SC/ST categories so that they too have 
fair opportunities of exposure to the functioning of 
the foreign branches of the Bank. 

The Committee have been informed by SBI during 
evidence that parameters for promotions are 
discussed with the recognised union of all the 
employees and for that matter no separate discussions 
are held with the SC/ST Employees' Associations 
and these Associations are not a party to the 
discussions. It has been clarified further that a 
representative of SC/ST or Liaison Officer for SC/ST 
is associated in discussions/ negotiations regarding 
administrative details of parameters of promotions 
with' the recognised Unions/Federations of the 
employees. 

The Committee feel that the existing arrangement 
in the SBI regarding holding discussions/negotiations 
with the recognised Unions/Federations of the 
employees' regarding parameters of promotions is in-
sufficient. The Committee recommend that before 
discussing/negotiating the administrative details 
regarding parameters of promotions with the 
recognised Unions/Federations, the management 
should have a dialogue with the SC/ST Employees' 
Associations on structural points which have been 
agreed to by the representative of the SBI too during 
the course of evidence. 
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The Committee note with satisfaction that in SBI 
Scheduled Caste/Scheduled Tribe Cells have since 
been created at 13 Regional Offices which are located 
at stations -other than their respective zonal Offices 
when the Committee took up the matter with the 
State Bank of India. The Committee recommend the 
SBI to ensure that these Scheduled Caste/Scheduled 
Tribe Cells are suitably . manned to ensure their 
smooth functioning and the Central Office Cell 
should also have SC/ST representation. 

The Committee note that so far in-depth 
examination on the implementation of the 
Reservation Policy in the Public Sector Banks/ 
Financial Institutions has been conducted by the 
Ministry of Finance, Department of Economic 
Affairs-Banking Division in respect of 16 banks/ 
financial institutions as recommended by this 
Committee in 1986. The Committee are surprised to 
note that so far such study in respect of SBI which is 
a foremost and leading bank has not been conducted 
by Banking Division. They feel that the 'in-depdJ 
examination' should have been rather started with the 
SBI. The Committee, therefore, recommend that the 
Ministry of Finance, (Department of Economic 
Affairs-Banking Division) should conduct in-depth 
examination of SBI in the near future on top priority 
basis. 

The Committee regret to observe that the· Boar~ of 
Directors made no comments about the backlog 
position in State Bank of India in respect of 
Scheduled Castes and Scheduled Tribes at the time of 
Annual Review of the implementation of the 
Reservation Policy by the State Bank of India 
wherein certain memoranda on Schecluled Caste/ 
Scheduled Tribe matters were considered. 

The Committee feel that the 'Backlog' by itself 
constitutes an extremely important item when the 
agenda on Scheduled Caste/Scheduled Tribe matters 
is to be considered. The Committee therefore expect 
the Board of Directors to pay its utmost atteption on 
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this item and also to make specific comments I 
observations so far as backlog position is concerned. 

The Committee find that though the Liaison 
Officers iq SBI annually conduct inspection of rosters 
maintained in the respective offices under their 
charge yet very serious discrepancies occur in the 
maintenance of the rosters for SCs and STs at various 
level. For an instance; one such discrepancy had been 
noted by the Ministry of Finance following the visit 
of the Parliamentary Committee to Bhubaneshwar 
local head office of SBI. 

The Committee have been further informed that 
Bankers' Training College of Reserve Bank of India, 
the Banking Division and also the SBI itself conducts 
training programmes for officials of the banles on 
reservation matters at various levels. The Committee 
regret to note that in spite of such comprehensive 
arrangements available with various bodies, the 
serious lapses in the maintenance of rosters are 
featuring frequently which is detrimental to the 
interests of SCS and STs. The Committee recommend 
the SBI to take serious note of such lapses and 
arrange for intensive training of their Liaison 
OfficerslOfficers on reservation matters at various 
levels so as to equip them properly on reservation 
matters and also to avoid recurrence of such serious 
lapses in the maintenance of rosters for SCs and STs. 

The Committee conclude that the information 
regarding the success ratio amongst the persons 
imparted pre-recruitment training, particularly in 
respect of SCI ST candidates is not being monitored 
in the information system in vague at present, for 
want of which, it is difficult to ascertain the positive 
impact of such training on SC and ST candidates. In 
their opinion the whole exercise is meaningless if the 
end result is not known. The Committee, therefore, 
recommend to .the Ministry of Finance that such an 
information in respect of pre-recruitment training 
should be duly maintained so that the success ratio, 
reasons for poor performance and remedial measures 
are co-related and follow up measures are 
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'formulated. They also recommend that SBI should 
make it a regular feature to analyse the data relating 
to the SC/ST persons imparted pre-promotion 
training to SCs and STs as well so as to ascertain the 
efficiency of training programme. 

The Committee further consider the present 
duration of six days for pre-recruitment/pre-
promotion training as insufficient. The Committee 
are unable to agree with the argument advanced by 
the Ministry of Finance in their reply that in exercise 
of this type, candidates can be only made aware of 
the nature of the questions asked and how to face the 
Interview Board and that it is not possible to upgrade 
their basic knowledge. The Committee feel that the 
criterion for increasing the duration of these training 
should be the social backwardness of the SC/ST 
candidates rather than covering the curricula within 6 
days. The Committee find that the backlog of 
vacancies in reservation for SC/ST has not been 
wiped off due to non-availability of adequate number 
of SC/ST candidates who are unable to qualify in the 
recruitment examination. This is apparently on 
account of short duration of pre-recruitment training 
which is imparted to the SC/ST candidates only for 
the duration of s~ days. The Committee:: therefore, 
strongly recommend that the present dura~n of pre-
recruitment training should be increased \~om six 
days to one month so as to equip the . SC/ST 
candidates in a better way for qualifying" in the 
recruitment examination conducted by the Banking', 
Service Recruitment Boards. They further 
recommend that the present duration of the pre-
promotion training programme should also be 
suitable increased. 

The Committee would like to place on record their 
appreciation for the post-promotion training being 
provided to SCS and STs in the SBI and hope that 
the good work in this direction will continue to be 
maintained. 

The Committee regret to note that the number of 
SC and ST officers and clerks imparted in-service 
training had been very low during the last two years 



1 2 

24. 5.16 

25. 5.17 

26. 5.21 

'1:1. 5.22 

65 

3 

in SBI despite the advice by the Central Office of 
SBI to all its local Head Offices on 7th October 
1991 and 3rd April, 1992 to provide adequat~ 
opportunities to the SC/ST employees for attending 
institutional training programmes conducted at Staff 
Training Centres and Apex Colleges/Institutions. The 
Committee expect the SBI authorities to make all out 
efforts to enusre that there is sufficient proportion of 
SC and ST officers amongst the officers as well as 
clerks to be imparted in-service training so that this 
training equips them in large numbers to deal with 
the in-service matters in a better way. 

The Committee have been informed that the SBI 
have initiated the process of preparing a perspective 
plan for the recruitment of SCS and STs in various 
cadres during the next five years as per the extant 
Government guidelines dated 6.8.1992 on the subject. 

The Committee while appreciating the Government 
guidelines on the subject recommend that, based 
on the same analogy, the Ministry of Finance should 
issue guidelines to the other Financial Institutions, as 
well under their administrative control, so that they 
also prepare a perspective plan for the recruitment of 
SCS and STs in various cadres for the next five years 
in order to ensure that the number of vacancies 
falling due are recorded in time and also to avoid 
recurrence of shortfalls and backlog in the 
recruitment of SCs and STs in various cadres. 

The Committee note that 40 posts of Scheduled 
Caste and 69 posts of Scheduled Tribe vacancies 
in promotions from clerical to officers' cadre have 
been dereserved in SBI during 1991 which in their 
opinion is tlIl extremely large Dumber. One of the 
reasons stated for resorting to the dereservation of 
the ST vacancies has been stated to be the low 
availability of ST candidates in the feeder cadre viz. 
clerical cadre. 

The Committee feel that such a large number of 
vacancies of Scheduled Castes and Scheduled Tribes 
are allowed to lapse over the years due to lack of 
adequate measures. in career planning of SC/ST 
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empolyees. The Committee therefore, recommend 
that timely and suitable measures should be taken 
before hand of ST candidates with the required 
qualifications are available with the Bank in the 
clerical cadre i.e. feeder cadre for promotions to 
JMGI so that the need to take recourse to exchange 
ST vacancies may not arise in future. 

The Committee find that the BSRBs are finding it 
difficult to meet the indents for SC/ST candidates 
for appointment against the skilled posts viz. , 
Stenographers, Typists etc. in Clerical cadre posts 
and Specialist Posts in Officers' cadre, viz. Security 
Officers, Chartered Accountants, Computer 
Programmers etc., in case of which, even after 
grouping these posts with the posts of Probationary 
Officers serious difficulties are arising when these 
specialists posts are in the higher grades and thus 
cannot be grouped with the posts of Probationary 
Officers. The Committee recommend the BSRBs to 
have a constant Liaison with the apex institutions in 
the country which are providing necessary trainings 
for the Chartered Accountancy, Computer 
Programming etc. so as to make sure that the BSRBs 
are ready with the sufficient number of SC/ST 
candidates in hand to cope up with the demand for 
vacancies of such posts by the Banks including State 
Bank of 'India. 

The Committee observe that the initiation of 
stringent action against those who secured 
employment in the State Bank of India by the 
production of false caste certificate has been delayed 
in 72 cases out of a total of 109 cases owing to the 
non-receipt of verification reports from the district 
authorities. However. the matters are being pursued 
by the Bank with the District Authorities with a view 
to expedite their reports. The Committee desire that 
State Bank of India authorities to pursue vigorously 
the matter with District Authorities so that exemplary 
puaishment to all those who secured employment in 
the Bank by production of false caste certificates can 
be awarded by the Bank. 

The Committee note that in SBI the amount of 
DRI advances to SCs and STs came down from 
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37.44 crores and 33.40 crores during the yem 1988-89 
and 1989-90, respectively to only 16.14 crores in the 
year 1990-91. The minimum percentage of DRI 
Advances to net Bank credit which had been fIXed at 
1 % of the bank aggregate credit advances as at the 
end of the previous year, as per reviled guidelinCi 
from the Govt. of India in December, 1978; also 
could not be achieved by SBI during all these yean. 
This percentage of 1 % had not been achieved 
conectively by the Public Sector Banks lIS wen as 
during the last three yean i.e. 1990, 1991 and 1992 
for which many reasons such as difficulty in 
identifying enough number of eligible borrowers, 
ceiling on loan amount at Rs. 6,500 for beneficiary, 
lack of physical targets etc., have been attributed. 

The Committee recommend that the Ministry of 
Finance should take aU the necessary steps to ensure 
that the performance of SBI and Public Sector Banks 
is improved under the scheme. They further 
recommend that the ceiling of loan amount at 
Rs. 6,500/- per beneficiary under DRI should also be 
revised. 

The Committee observe with dismay that the total 
amount of advances made by the Banks under the 
schemes such as IRDP, SEPUP and SEEUY have 
gone down from 1988-89 to 1990-91 and the targets 
laid down for SCs/STs under these schemes had 
never been achieved in any of the yean from 1988-89 
to 1991 and particularly in the case of SEPUP and 
SEEUY Scheme achievement had been far below the 
targets. This position holds good for State Bank of 
India as well. The Committee have been informed 
that non-receipt of adequate loan applications from 
SC/ST beneficiaries was the main reason for not 
meeting the targets. 

The Committee recommend to SBI to improve 
upon its performance in lending to SCS and STs 
under all these schemes which are very important as 
these are related to self-employment ventures. 

The Committee also recommend that enough 
publicity in regard to these Schemes should be given 
by the Public Sector Banksl Government agencies 
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at the grass root level to improve upon and 
consolidate their performance in lending to SCs and 
STs under these Schemes. The Committee further 
recommend the Ministry of Finance to suitably take 
up the matter of rejection of applications with all the 
concerned Government agencies so that these 
agencies ensure that the applications are not sent to 
the Banks at the end of the year without proper 
scrutiny and fprther it should be specifically seen that 
the eligibility oof applicant/viability of the project has 
been taken care of as has been reported to the 
Committee by the Reserve Bank of India. 

The Committee note that the performance of SBI 
in lending in its Lead Districts does not appear 
satisfactory when compared to lending by the SBI 
under various sectors in its Non-Lead Districts. 
Reasons advanced by SBI to the effect that Lead 
Districts are mostly in backward regions such as 
Himalayan Region, North-Eastern Region and tribal 
areas in Andhra Pradesh, Bihar, Madhya Pradesh 
and Orissa where the credit absorption capacity was 
limited are not convincing. The Committee feel that 
somewhere the SBI has failed to deliver goods 
completely in its Lead Districts majority of which 
happen to fall in the under developed Himalayan and 
North-Eastern regions. 

Further during the course of evidence of the 
officials of the State Government of Bihar on 
the subject of Integrated Tribal Development Projects 
in Bihar, the Committee have learnt that the Bank 
including the SBI were not very keen on advancing of 
loans in the State of Bihar and further 75% of the 
loans in the State were advanced by the private 
parties and only 4% by the Government Institutions. 
The witness also accepted during the course of 
evidence that the credit/ deposit ratio in the State of 
Bihar are low. 

The Committee recommend the SBI to devise ways 
and means to consolidate upon its performance 
in lending under the Lead Bank Scheme under 
various sectors in its Lead Districts .which alao 
include Tribal areas in Andhra Pradesh, Bihar, 
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Madhya Pradesh and Orissa and flow of credit in 
these Districts. The Committee further recommend 
the SBI to increase the flow of credit in the State of 
Bihar which includes Lead Districts of SBI also so II 
to contribute its share in the socio-economic develop-
ment of the State and also to safeguard the intel'Clll 
of the poor masses. 

38. 7.42 The Committee while welcoming the revision made 
in the Educational Loan Scheme wherein now SC/ST 
students with pass marks in qualifying examination 
are eligible to take loan for non-technical/profes-
sional school/coUege education in India, note that the 
performance of SBI in lending to SCS and STs under 
the Educational Loans is not at aU satisfactory . 
During the course of evidence the Committee have 
been informed that as on June 1990, the total number 
of applications for Educational Loans was 3501 of 
which, SC and ST applicants were 256 i.e. to the 
tune of 8% only. The Committee further note that DO 
SC/ST student has been given loan for studiea 
abroad. 

39. 7.43 The Committee recommend the SBI to improve 
upon its performance in lending under the Educa-
tional Loan Scheme. They note with regret that 
no SC/ST student has been given loan for studies 
abroad by the SBI, a leading Bank. They recommend 
the SBI to give wide and intensive publicity to its 
Educational Loan Scheme so as' to ensure that it 
reaches the SC/ST masses. 

40. 7.48 The Committee are constrained to observe that 
under the Housing Finance Scheme the performance 
of SBI in lending to the SCS and STs had not been 
satisfactory as the number of accounts of sea and 
STs had shown a declining trend during all the yean 
from 1987 to 1990. The Committee feel that this 
Scheme needs to be popularised amongst SCs and 
STs and urge the SBI to take immediate steps to 
ensure that its performance improves under the 
Scheme. 

41. 7.52 The Committee note that under the Scheme for 
'Small Road and Water Transport Operations', the 
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performance of SBI in lending to SCs and STs hav~ 
shown a continuous decling trend both accounhwiM' 
and amount-wise, whereas the total disbursement 
under this head to the borrowers of the gencral 
category as well as the accounts have been fo\U)d 
rising from 1987 to 1~. The reason for this bas 
been stated that 'overdues under this scheme have 
amounted to a non-~ptable level causing a 
deceleration in the disbursal amount'. 

The Committee feel that the plea advanced by the 
SBI for low disbursal of loans under this head does 
not hold good so far as the SCs and STs are 
concerned since they form an insignificant part of the 
total credit under this scheme. The Committee, 
therefore, recommend the SBI to improve upon its 
performance in lending to SCs and STs under the 
Scheme for 'Small Road and Water Tranaport 
Operators'. 
The Committee observe that under the IRDP 
(Integrated Tribal Development Programmc) the 
banks were providing loans in cash, for live stock 
assets like Cow, Buffaloes, etc. wherein, the Bank 
Officers made payment to the supplier of the animal 
in the presence of Tribal Welfare Extension Officcr 
and the Veterinary Doctor. It has been a common 
experience of the Committee that such loans were 
being given fictitiously with the connivance of the 
middleman and the authoritics concerned, whoreas 
no assets were being created and the money was 
being taken away by the middlmnan and other 
concerned by paying only a small portion of" amount 
to the socially backard beneficiaries which include 
SCS and STs also and the entire burden of loan f&us 
over them. The SBI has also reported to the 
Committee during the course of evidencc that samplc 
study made by the Government also revealed that 
this abuse was prevalent and the bank has also 
noticed it and they have been telling the Ministry of 
Finance about the same during the course of meeting 
with them. 
The Committee feel that there was apparently lack of 
vigilance on the part of bank officers in p&ysicaUy 
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verifying the assets under the programme and 
especially the post disbursal monitoring of the assets 
was not being carried out properly. This concern of 
the Committee had been shared by the representative 
of the Ministry of Finance repeatedly during the 
coune of evidence. 

The Committee do not subscribe to the view 
advanced by the Ministry of Finance that for want 
of sufficient field staff it was very difficult to 
supervise all the accoonts. 

The Committee very strongly recommend to the 
Ministry of Finance to make aU the necessary 
arrangements to ensure tbat under IRDA loans, 
particularly the loans for live stock in the backward 
areas, pbysical verification of the assets as well as 
post disbursal monitoring of loans are made 
compulsory and biqding. They further recommend 
that under such loans the presence of the middleman I 
supplier should be eliminated and the entire loan 
amount should be given direct to the beneficiary. On 
the condition to purchase the animal or any other 
asset for which the loan has been sanctioned within 
one month. The Committee also suggest that 
deterrent action should be taken against such bank 
officers who are found guilty of collusion with the 
middleman or for that matter any other party. 

The Committee note with appreciation that State 
Bank of India have advised their Branches to give 
due weightage to SCs/STs in various credit 
programmes and also to formulate special bankable 
schemes suited to members of these communities and 
that in fact the Bhubaneshwar local Head Office of 
the State Bank of India have evolved certain schemes 
for the benefit of SCs/STs. The Committee 
recommend that such schemes based on the local 
needs of SCs/STs, for their benefit should be 
formulated by other offices of the State Bank of 
India also. 

The Committee observe that under the present 
eligibility criteria fixed for lending under IRDP 
poor people in the backward areas are being left out 
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of the purview of the scheme for lending. They are 
also denied the benefit of subsidy owing to the 
regional difference in earnings from the land holdings 
etc. across the country. The Committee recommend 
that the present criteria for making advances under 
the IRDP should be reviewed pragmatically keeping 
in view the earnings from land in different areas of 
the country so as to ensure that the poor people in 
the backward areas are not denied the benefit of the 
loan as well as subsidy under programme. 

The Committee noted with great concern that the 
poverty line limit to judge the eligibility for credit 
facilities under IRDP (Integrated Rural Development 
Programme) has been raised from Rs. 6400/- to 
Rs. 11000/ - by the Planning Commission without 
making any corresponding changes in the project cost 
limit to be covered under the scheme. The 
Committee have been informed that the Ministry of 
Rural Development are of the view that norms fixed 
for farm and non-farm loans under IRDP are 
required to be revised in view of the escalation of the 
cost and situation in the field and the matter is being 
considered in consultation with the Reserve Bank of 
India. 

The Committee recommend to the Ministry of 
Finance to pursue the matter vigorously with all 
the concerned Departments so as to ensure that the 
norms are revised in a definite frame work of time 
and also to ensure increased credit amount to SC and 
ST communities under IRDP as they form a major 
target group for lending under the scheme. 

The Committee observe that neither the SBI nor 
the Ministry of Finance (Banking Division) of 
the Reserve Bank of India has conducted any survey 
analysing aspects of loan applications from the 
Scheduled Castes and Scheduled Tribes. In a post-
evidence reply, the Committee have been informed 
that SBI proposes to undertake a survey of the type 
envisaged/suggested by the Committee, during the 
3rd quarter (October-December) of 1992-93. The 
Committee recommend that the proposed survey by 
the SBI in regard to the loan applications should 
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reflect a broad spectrum of the picture of loan 
applications from SCS and STs as has been suggested 
by the Committee during the course of evidence. 

The Committee further recommend, that the 
Ministry of Finance (Banking Division) I Reserve 
Bank of India should take up the type of survey 
suggested by them during the course of evidence of 
SBI in regard to the loan applications. The Com-
mittee would further like to be apprised of the 
outcome of the proposed survey to be conducted by 
the SBI in regard to the loan applications. 

The Committee note that under the present system 
of maintaining data regarding recoveries of loans 
from the borrowers under different schemes, the 
separate information regarding recovery position 
from SCS and STs was not being monitored under all 
the schemes except under the DRI Scheme. The 
Committee feel that with the technology available at 
the disposal of the Banles, there should not be any 
difficulty in maintaining such an information. 

The Committee recommend the Ministry of 
Finance that such information regarding the recovery 
position from the SC and ST borrowers should 
be maintained by all the Public Sector Banks 
including SBI so as to bring out a clear picture 
regarding the recovery position from SCs and STs 
under different schemes. 

The Committee further note from the data 
furnished to them that the recovery position from 
SCS and STs borrowers was as good as the borrowers 
from the general category under DRI. It is a general 
experience of the Committee as wen that the 
recoveries from SCs and STs borrowers are nearly 
the same as that of the borrowers from the general 
category. The Committee further recommend that the 
banks should invariably include a column in their 
Annual Reports highlighting the recovery position 
from the SCs and STs borrowers, which, the 
Committee feel would in turn help in mobilising more 
public support for these programmes and more 
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encouragement for assisting financially the SC/ST 
people. 

The Committee appreciated that SBI Institute of 
Rural Development, Hyderabad designed a 
programme for SBI officers on financing of tribals 
with a view to implement specially suitable banking 
scllemes for Tribal areas for the development of the 
tribals. and SBI has conducted in the last two years. It 
is also being ensured by the SBI that the programme 
is conducted as on on-going basis. 

The Committee desire the SBI to maintain this 
tempo in future also and they recommend that such 
training proarammes for SBI officers on financing of 
tribals should be designed by other circles of SBI 
also. 
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